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I. 
CENT,sL ADMINISTr1IVE ThIBLJNAL 	 •.: 

rzl'JWAHATI BFNCHGUJAHATI.5 

ORIGINAL PPLICTIUN NO. /2/ 	/ 

• • 	 • • 	 .. 	• 	• . • .Applicant. 

versus 

Union of India & Ors . . . . . 	. . . 	Respondents. 

For the Th'plicant(s)  

ç 
.( <  

For the Hespondents. 	.0 	•. .. . . 

THE ErIST 	 _J0_RJ3_ER 	------ 

	

fcm 	91.2001' Prsett : Hon'ble Mr. Justice D.N. 
I 	 . 	 chavdhury, Vice_Chairman 

I 	 and Hon'bie ?.K.K.Sharm3 , 

. 	
' 	 Administrative Member. 

• 	
2 <23. 	,• 	 Heard Mr.S. Sarma, learned. 

7' t2 	 I 	c,,ounsel for the applicant. 
Application is admitted. Call 

for the records.. Issue usual notices. 

List it on 9.2.01 for written 

statement and further orders. 

I 	 1' 
I Mber (A) 	 Vice_Chairman 

•ip'L 	 / 
\rnk 

t 
1 	 '3i..1.Oj 	1i.t n 133.Qi to enahie the 

hj1Jrno r'sondentE to f ic 1.ritten cttement. 

/4.dh 
t, 	 I 

:

I\crnher 	 Vje-Ghairrp&n 

Ale 	I 

M Y... 	 — ' 
-- 	 L-' 

13.3.01 	List on 10.4.01 to enable the 

respondents to file written statement. 

3' L'LS 	J, 
Member 	— Vice-Chairman 

N' 
tS7 s 	

•_-# L.&. 

c2__ (LL xtpo 'rA 

in 
20.8.01 	List on 1199.01to enable the 

respondents to file written statnent, 

Mnber 	 . 	ViceChajrntan 

im 

I 



(a 	I  
O.A.No.12/2000 

10.4.200 1 	 Four weeks time allowed . to the 

respondents to 	ile written statemeht. List 

aor orders on 11.5.01. 	 -_ 

Vice-Chairmanh 

nkm 

11.4.01 	List on 11.6.1 to enable the 

respondents to file wrItten statement. 

LL 	k1 

i 't-L vi 	
emb -e'rg 	 ViceirmanT,. 

im 

11.6.01 MroA. 	Roy, learned Sr.C.G.S.Co for 

the resoo6dents has submitted that inepie of 

several cQfiUniCatiec° the respondents to file 
., 

written statement,Lhavs not shown any interest. 

Hence the written statement could not be ?i1s 

during the time 11owsd.. In the circumstaflcf s, 

list this 01** for hearing on 6-82001. 

•. L 
Member 
	 Viae"Chairman 

bb 

[W:iJI 
	The matter was listed for hearing today. It ith 

the case in which the respondents did notf ii 

any written statement. By order dated11.6.200 1  

the case was posted for hearing. We, howe 

'feel it is a case in which the respondents nee 

to file written statemeit and accordinq1 

respàndents are ordered to file written: 

statement with two weeks from today. 	- 

List on 20.8.2001 for fixing a date 

of hearing. 

Member 	 Vi ce-Chairmzp 

Written statement has been filed. The app1 

cant may file rejoinder, if any, within 2 weeks fra 

today. The casi may now be listed for hearing on 

15/10/01. 	 . 	. 

Member 
	

Vice-Chairman 

mb 	

/ 	'1 

Ukia iIA 	%1fic 

MW - a 

• 	
: 	tf1 

1 	L 
trd 



C15) 

of the Registry I Date 	 Orderof. the Tribunal 

\b 

kP 

(6 ' to 

- 

7.1.2002 I 

, 	 J1Ltb, .oeQ •1  

v ,> 

11N12___ 

The Case is ajournel on the prayer 

maie by Mr.8.00 0a, learned asunsel tsr the  

app taapondnts. 

List the case againA for hasting 

on 31.1.2002. 

ember 
	

VicesChairman 
bb 

31.l.O2 Adjourned on the prayer made by Mr. 

B.C.Das, learned counsel appearing for the 
respondents. 

List the case again for hearing on 

28.2.2002. 

1 
Member 	 Vice-Chairman 

Adjourned on the prayer made by 

r. 8,C.Oas, learned counsel for •th 

Respondents. List on 19.3.2002 for 

h 

\( 	
Vice-Chai rman. 

Nc - 

) 	Lwye4 4 	'f 

92, 

I - içflJ 

C 

r7 

bb 
a 8.2,02 



N01e3 Of. tht Regiry - 	Date 

.L 	 •..i 	 - 

1J 	\J 

Order of the Thbuna! 

M 
H115 

Heard counsel for the parties. 

'''Hearing 	concluded. 	Judgment 

delivered in open court, kept in 

separate sheets. 

The application is allowed in 

terms of the order. No o:rder as to 

casts. 

Chairan 

phg 
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CENTRAL AD1IJISTRATIVE TRIBUTAL 

GU1HATI 	NCH. 

o.A./. NO. 
1/2001 and 12001 

DATL Oi 1jCISION •. 

Sri Gobjnda Kumar !try. & Oç, 	 .- APPLC?T(S) 

Sri . Sarma. 	 7,Iv 	 jju: AI.Ii. 1 4  

VITRSIJS - 

	

Union of Indja&OrS. . 	 pESPTNi() 

Sri B.C.DaS. 	
7DVCCAT 	'ru 

- 

i rçr BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

TH H'I\I'BLE MR K.K.SHAR1'IA, ADMINISTRATIVE MaIBER 

ftethr R orterS f local papeS mLly be allTed to see 

the judment ? 
Tc be referred to the R porter or oct 

ther their Lo2dShIP vJi,5h to se the ±air copy ot tl 

4udgflant ? 

ieto 	tno judgmenc i to 
	cirCUltt0d to 

th oLheL 

encheS ? 

5c 
Judgment delivered by flOfl 'ble Vice-Chairmafl. 

4 
.:' 



CENTRAL AEIMINISTRAT IVE TRIBUNAL ,GUWABATI BENCH. 

oiginal Jpp1iCatiOfl No.7 of 2001 and 12 of 20010 

Date of order : This the 10th Day Of Máo 2002. 

The Hon 'ble Mr Justice D.N.ChOWdhUrY,ViCe 

The Hon ble Mr K.K.Sharma.m1fli8tratire Member. 

O.A. 7/2001 

1 • Sri Cobinda Kumar BasumataZy. 

Sri Anil Kumar Deka and 

Sri Kingehon KharpUri. 

4 • Sri Ain Singh Shongwan 	 . . .AppliCaflta. 

O.A.12/2OO 

Sri $his Das Choudhury. 
AJit Deys,  
Sri Manik Chandra Das, 

4 • Sri paban Kr phukan, 
Tanka Prasad pradhan. 
Sri Haladhar Thakuria, 

7 • Sri. Rneswar Rai, 
8, Sri H,S.Noflkyflrich, 

Sri Deben Ch. Des 
Sri Shinewell Nongneng. 
Sri Jayanta Das, 
Sri Dilip Ch. Barman 
Sri Kahitindra Berman 
Sri Deban Ch. Deka 
Sri ?4unifldra Kuzuar Des 

16.'Sri Bubaita Thabah 
17. Sri Sashi Kant Dwivedi 
18 • Sri Khagendr a Ch. Handique. 

Sri pranab Kr 1y 
Sri phen Shing Syiem 
Sri prabhat Ch. De L , 

Sri Sibendra Nath Talikdar, 
ant M.mtiinai Nongbri. 
Shri Kushal Chandra Bore. 

25 • Sri Bikash Chandra Sarmah, 
26. Shri pranab loimar Barman. 	 . • . pp)iCánt 

By Advocate Sri S.Sarma. 

- Versus - 

1. Union of India, 
represented by the Secretary to 
the Govt. of India. 
Ministry of Agriculture. Krishi Bhawan. 
New []hi. 

2.The Director General, 
tndian Council of 1grigultura1 ResearCh(ICAR) 

New - Delhi. 

3. TheDirectOr, ICAR, 
ICAJ Research Canpiex for NER Region. 
ixnroi RoadMeghalaYa. 	

. • . Respondents. 

By Sri B.C.DaS. Advocate for the reaponde*.. 
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V 	CHOWDHURY J.(v.C) 

Both the applications are taken up together for 

consideration since it involve similar facts and common 

questions of law. 

2. 	The matter pertains to placement in higher category 

by removing the category bar between category 1 and 2 under 

the respondents. All the applicants are holding the post 

of T-I-3 in the office of the Director, ICAR Research 

Complex, N.E.R.Region. During 1995 the category bar within 

category 1 and 2 was removed by Notification dated 1.2.95 

after a long deliberation with the approval of the Governing 

Body. The removal of the category bar by the aforesaid 

decision was further deliberated upon in view of the fact 

that a number of technical personnel represented to the 

authority against such removal. M such the aforementioned 

decision of removal of category bar between category I 

and II Was kept in abeyance vide memo E.mail/Fax/Telex/ 

Telegram dated 24 .8.95 • The matter was reconSidered and 

finally it was decided that on removal of category bar 

from Category I to II, i.e. on placement of technical 

personnel in T-II-3 from T-I-3 for the purpose of five 

yearly assessment their service rendered in T-II-3 grade 

would only be counted. In other words, the servicearendered 

in T-I-3 for the purpose of computation of five years of 

service for grant of merit promotion/advance increments 
to 

from T-II-3 to T-4 cliwaf notLbe  counted. Subsequently, 

the respondent No.3 vide memo dated 21.7 .95 requested the 

category I (T-2 & T-I-.3) personnel to furnish their attested 

copiós of certificate/technical qualification etc • for 

further examination by the Committee constituted for the 

•ontd--3 
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purpose in relevance to the Council's circular dated 1.2.95. 

By the said communication the authority reque8ted them to 

forward their cirtificates immediately for taking further 

necessary action. The Institute level committee in its 

meeting held on 4.6.97 scrutinised all the cases but 
of. the 

for want of some documents of saneLcandidates the process 

could not be completed. The Joint )irectors/Heads of 

departments were again requested to furnish detail 

dccwnenta. As per recommendation of the Committee held 

on 1.9.97 the Director 1CM ResearcJ Complex. Wroi 

passed the order allowing the 87 technical staff of 

T-1-3 grade (Category-i) to place in T-Ii-3(Category II) 

vide order dated 23.10.97. When things rested at this 

stage the impugned order dated 2.12.99 cancelling the 

order dated 23.10.97 was issued. The full 	&text of 

the order dated 2.12.99 wz is re-produced below : 

"In the light of the Judgment of the Hon'ble 
CAT. jodhpur Bench's judgment dated 18.3 e99 
in O.A.NO.91/98 endorsed vide council's 
letter P.No.1S(9)99-EStt9IV dt. 28.6.99 
which was duly circulated to the all concerned 
and also in view of the fact that the consti-
tution of the committee for removal of 
category bar of technical staff T-I-3 of the 
Inspitute as well as it's recommendation 
were not as per norms in conformity with 
the rules 6.2, 7.4 and 7.5 respectively 
of the Handbook of Technical Services of 
1CM,, the removal of category bar of Technical 
Staff (T-I-3) issued vide this office orders 
(1) No.RC(BR)1/89 dt. 23.10.97 and (2) No.RC 
(BR)1/89 23 .12.97 have been cancelled with 
immediate effect pending recommendation of a 
duly constituted Departmental Promotion Cum 
Selection Committee under Technical Service 
Rules and further orders. 

cordijgly, all the technical staff placed 
in the grade T-ix-3 vide abovementioned office 
orders may be treated as withdrawn with 
immediateX effect." 

The applicant being aggrieved aukmitted representations 

and failing to get appropriate remedy moved this Tribunal 

assailing the action of the respondents. It was stated 



I 	A 
. 	 b 

and contended that the impugned order dated 2.12.99 was 
statutory thus was be 

vilatf.ive of theLrules andiab1e toet aside. The 

order was arbitrary and contrary to the judgnent and order 

-4- 

-.' 
passed in O.A.91/98 by the Jodhpur Bench of the Tribunal. 

It WSS further contended that the impugned order was passed 

by the respondents in violationof the principles of 

natural justice. Hence this application. 

	

2. 	The respondents contested the claim and submitted 

their written statement. In its written statement it stood 

by the order dated 2.12.99 and asserted that the earlier 

order dated 23.10.97 was passed due to inadvertence and 

the same was corrected on receipt of the direction from 

the higher authority dated 28.6.99 and in the light of 

the order of the Jodhpur Bench of the Tribunal • It was 

also contended that the earlier committee while scrutinising 

the illegality of the employees  in the grade T-I-3 for 

removal of category bar had committed certain lap8es in 

making the recommendation in favour of many non eligible 

employees. The constitution of the ccrnmittee vide order 

dated 3.6.97 was also not in accordance with the rules. 

It was also stated that subsequently an assessment caumittee 

was constituted and as per the recommendation of the 

cccunittee the eligible technical staff in the Grade of 

r_I_3 of category I of ICAR Research Complex were placed 

in the pay scale of Rs.4500-7000/- with effect from 12A 

3.2.2000 and 1.7 .2000 respectively where the applicants 

were also included. 

	

3. 	We have heard Mr S.Sarma, learned counsel for the 

applicants and also Mt B.C.Das. learned counsel for the 

respondents. With a view to provide opportunity to the 

respondents we granted time to Mr Das to produce the 

contd..5 
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relevant 'ec4 and in course of time Mr Das produced 

the relevant materials and the matter WaS finally taken 
on today. 

up f or hearing4 1AM,  have already mentioned to the order 

dabed 2.12.99by which the office order dated 23.10.97 

was cancelled • The impugned order ascribed three rea8Onso 

one of the reason cited in the aforesaid order was the 

judgment dated 18.3.99 passed by the Jodhpur Bench of the 

Tribunal in O.A.91/98. We have perused the judgment and 

order of the C.A.T.,Jodhpu.r Bench in Babula]. Prajapati's 

case. The ten applicants before the Jodhpur Bench assailed 

the order mentioned in Annexure V19 of the O.A. The order 

at Annexure W19  mentioned in the aforementioned O.k is 

the order No. 14(3 )/94-Estt .v dated 10.1.96 which is 

annexed to this application as Annexure-2. Wo .  have already 

referred to the order dated 10.1.96 which was passed sequal 

to the removal of the category bar s. The said communication 

was relatable to the removal of the category bar from 

category I to category II. The said memo clarified that on 

placement of technical personnel in T-II-3 from T-I-3, 

for the purpose of five yearly as3esament, their service 

rendered in T-II-3 for the purpose of computation of five 

years of service for grant of merit promotion/advance 

increments from T-II-3 to T-4 wbuld riot be counted. The 

legitimacy of the said order was only challenged before 

the Jodhpur Bench and the said Bench rejected the application 

and held that the order dated 10.1.96 was lawful. The memo 

dated 10.1.96 and for that matter the decision of the 

Jodhpur Bench has no connection to the legitimacy of the 

order dated 23.10.97 and the decision no way can affect 

the recommendation of the Committee for allowing the 

applicants to place in T-II-3 with effect from the date 

contd .6 
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shown against them. The respondents also referred to the 

communication No. 15(9)99-Estt.IV dated 28 .6.99. The said 

communication Was only made by the Under Secretary indicating 

the directives by communicating the decision of the Jodhpur 

Bench and reiteratirg the circular dated 10.1.96 as lawful #  

which no way mate any reflection on the assessment committee 

held on 1.9.97 in placement of T-II-3 category. The reasons 

ascribed in the impugned order was to the effect that the 

reconinendation were not as per norms and in conformity 

with the Rules 6.2, 7.4 and '7 .5 of the Handbook of Technical 

services of ICAR. 

4 

4. 	We have looked to those provisions mentioned in the 
mentioned in c1ause-I 

Rules. Rule 6.2 is the inàdvèrb&ticri-Ofthe proviSiofl 

of the memo dated 1.2.95 (Annexure-1 to this application). 

It is indicated the manner of removal of the category bar. 

7.4 speaks of the promotion to be made on the remonimendation I 
of the Selection Committee constituted as per the DePartmentel 

al promotion Committee for various grades under (tkH different 

categories. 7.5 speaks for qualifications prescribed for 

different groups of three categories as mentioned in 

Appendix IV. As regards Category II the following essential 

qualifications are prescribed. 
• 	 "Three years Diplana/BaChelOrS Degree 

in relevant field. 
I  ***Natioflal Trade èrtificate of ITI 
National tpprenticeship Certificate 
or equivalent qualifications with seven 
years experience in the relevant field 

or 
*Matricu late with ten years. experience 
in the field". 

All the applicants are Matriculate with ten years experience 

in the relevant field. Therefore the applicants cannot be 

said to be ineligible for selection. The selection Was 

contd • .7 
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duly made and with due deliberation and would not havebeen 

cited no other valid reason. The reason ascribed in the order 

are obviously irrelevant • Mr B.c.D8s 	leatnéd counsel, for 

the respondents tried to justify the order by 3howing some 

other grounds. A public order made publicly cannot be equated 

with some other order 'cited in the written statement. As Was 

observed by the Supreme Court in Commissioner of police, Bombay 

vs. Gordhandas shanji, reported in AIR (39) 1952 SC 16. public 

order publicly made cannot be construed in the light of 

explanations subsequently given by the officer making the 

order of what he meant, or of what Was in his mind or what 

he intended to do • public order made by public authorities 

are meant to have public effect and are intended to affect 

the actings and conduct of those to whom they are intended. 

The impugned order is also unsustainable on the grouridof 

violation of natural justice. on the strength of the order 

the applicants were upgraded and by the impugned order the 

respondents sought to take away the benefit conferred on 

them without giving any opportunity to them. On that ground 

also the impugned order is liable to bedismlssëd. 

5. 	In view of the reasons cited above, the impugned order 

dated 2.12.99 is set aside and similarly the order dated 

27 .9.2000 stands modified. The respondents are accordingly 

directed to give the full benefit as per the order at 

Annexure-5 dated 23.10.97. 

The application is allowed as indicated. There shall, 

however, be no order as to costs. 

\ 
K.I.SHARMA 
	

D.N.CHOWDHUY ) 
ADMINISTRATIVE MEMBER 
	

VICE CHAIRMAN 

Im 

4
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BEFORE THE C:ENTRL ADMINISTRATIVE 1"R I BUN-'iL. LLWil-lPT I BE.NOH 

.-. 

Ti tie of the ::se 	 O . A. N:: 	 of :2øQ 

BETWEEN 

SO Ashish r..e. & 0 

i: 

Union of ]:ndi. & ore 

A p p 11 cat. 	
d:t' 	ibuuaI 

n  

)' 	2m1 
F::sponcien s 	 \ 	I 

:y, 

:t 	N 	D 	E x 

i . 	.'.LA 	. 

	

u I. 	:r ..  

1, Appl :i c:at ion :1 	to 	fl 

:2. \rif:i.cat:icri I 

Annexure 1 I 

4 Annexure'--2 I c 
5. Annexure--3 t ( 

6 Annexure 

7 2-) 

Annexure--6 

9.. Annexure-'7 

2 Lt 
iO Annexure8 

Annexur'E 

F i led Lb y ti.1c 	WcWt. Advc:cate .. 	 R€c:n .. No.. 

File \WS7\DEE'EN Date 

/ . 

\U\ 
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BEFORE THE CENTRAL ADMINISTRATIVE TRrBUNAL 
GUWAHATI BENI::H. 

(An appl i cat icr under sect ion 19 of the C:entral Admi nistrat :tve 
Tribunal Act 198%) 

ONo 	 of 2000 

BET WEE N 

1 Shr i Ash ish Das C:houdhury.  
2. Shri A.jit 	Dc>', 
3 Shri Manik Ohandra Das, 

 Shri F'aban 	.::r 	Fhu::an 
 Shri Tanka F:rasad F'radhan 

6, Shr i Haladhar Thakur...  
7,, Shri Rameswar 	F.:ai, 

Shri H.S. 	Nrnkynrich 
 Shr i Deben Oh Des 

 Shr i Shi newell 	NcincInen1 
11 Shri Jayanta Das 
12 Shr i DI lip Oh. Berman 
13. Shr i Kshi t i ndra Berman 
14 Shr i Deben Oh. Deka 

 Shr I Munindra 	F:::umar 	iDes 
 Shr j Subs Its Thabah 

 Shri Shashi 	k:sr)t 	Duivedi 
 Shr I Khacendra Ohandra Handi que 

19, Shri F'rsnab Kr,. 	Dey 
ø, Shri Phen Sking Syiem 

21. Shr I pr1-hf 	Oh. Das 
A. Shr i Si bendra Nath Thi i kdar 

 Smt Aimt imsi 	Ncnibr I 
 Shr I Kuslea 1 	L:Fandr a. 	5cr a 

Z.. Shri Bikash L:handra Sarmah 
W. Shr I Franab Kuma.r Berman 

All 	the appi I c:ants are presently hol di nq var icus posts 

under the crade T--3 under 	the 	Respcnc:tent Nc 	3 Appi icsnts 

VERSUS 

1 Union of india v  
Represer:tE'd by the E;ecretary to the Govt of I ndia 
Ministry of Actriculture, Krishi Bhawan 
New Deihi 

2. The Director General 
Indian Ocunc ii of Actr i cultural Research ( bAR )  

New Delhi 

3, The Director 	bAR, 	 - 
:[CAR, F.:esearch comp le. for NEH F.:eg ion, 

Umro i Rc:d, Megha 1 eye 

Respondents 

SI 

r\ 

4-r- 	 I.-- 	 - 
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:::FT I C:ULARS OF 1HE 
 AFPLICATn L 	•• 

i 	PARTIC:ULARS OF THE ORDER AGAINST WHICH THIS APPLICATION IS 

This appi icat ion is directed aqainst the order issued 

by the Director IC:AR vi de memo No PC (P )20/99 dated 2 12 S and 

aqainst the order vide No RC(R)22/99/6 dated 27999 This 

1pl icat ion 	is also directed aciai nst the act ion 	of 	the 

rspcndents in not disposinq of the representations filed by the 

• 	 aj:p1 i cents 

2. LIMITATION 

The apl i cant declares that the instant application has 

b6ed filed within the :t imi tat ion per lod prescr :i bed under sect ion 

21 cf the C:entral Adm:Lnistrative Tribunal Act 198Z 

JL!RiSDICTION 

The applicant further declares that the subject matter 

of Pthe case is with:in the .jur isdi cticn of the Administrative 

Tibnal 

4 FACTS OF THE CASE 

Qldl 	That the applicants are citizens of India and as such 

are entitled to all ther i cihts prote::t. ions and pr lvi leges 

as uaranteed under the Cc'nsti tution of India and laws framed 

tttereunder 

4J1Q,  That 	the present a.ppi i cents were holding the 	post 	of 

THI -- under the respondent No 3 under 	category-- I Dur :1 ncj 	this 

pr id the respondents issued an order 	dated 1.2.95 by whi c:h 	the 

catetory bar from catecory --1 to category ..... II has been ii fted 

0~ 



owl 

ad the stacinaticn of the employees of category- I camp to 
	elk 

NThereafter the respOndE?nts issued yet another or'f dated 10.1.96 

by 	 certain clar :1 fi cation has been issued in reqard to the 

c'd.r dated 1 2,95 

resr:ondents issued a 

pyrQuance of cr ders 

liftinci the 

n order dated 

dated 1.2.95  

:::atepery bar. 	There 

:23 18 97 stated to be 

I 1 	 - £ L. enL 

after the 

issued in 

connect ec 

:cirs and as per the reccmrnendat. ion of DPC: by which cateory 

br has been lifted in respect of present applicants w,e y f  

1 1 95 Surpr isi nqiy enoucih the respondent No 3 issued impugned 

order dated 2 1:2 99 by which the order lifting the category bar 

d:ktd :23,, 12.97 was canceled It is noteworthy to mention here 

th.:t the sai ci cider dated 2 12 99 has been issued pursuant to an 

oder dated 28 6 99 sated to be isSued purpor tedi ' in 

cbmiI i ance of a Judgment and or der passed by the Jodhpur Bench of 

the Hon bie tribunal The applicants are basically aggrieved by 

the said cider dated :2 12 99 and non disposal of the:i r 

repesentat ions f:i.i ed aciai n'st the sa:i. d order. The respondents 

theeafter issued an order dated :27 9 :2888 by which the category 

bar was aciain 1:1. ft.ed plac inq the apl icants c!nc e aqai n in the 

cc tcory--I I however same was made effective only w e f 

32880 	The present app). icantt•; a. re also aggrieved by the 

: "esai d order dated 27.9.2000,prayi nq for an appropriate order fc  

fron this Hon ble Tribunal setting aside the impugned orders 

datlbd2 12 99 and 379 288(7J with further di rec:t ion; to the 

r.spondents to cive effect to the order dated 18.97 by which 

	

ateqcry b a r w a s ii f t e d Tht 	 iJ. . .z-L'- 	-4 	- 	1 

	

c'i.td %wr.Lt. - k-L*1 	bO 	 ) 

my6'k.1 	e 4(s(6 ) 
j- cA-c9g-Jt 

This is the crux c' f the ma. t t er 	for wh i c: h 	the 

qpR!icants have preferred the present appi i cat. icn 
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4 	 That the appi...i :etrits were i ni t ial ly AecrW t6d undr tia 

rEpfldefltS I n the cateory--I I e Ti-%; and hol ding va bus 

posts 	Dur I nçt th:i r ssrvi ce tenure undsr the cateç 1ory -I 	the 

sp:ndents have issued an or der vi de order No F No 14 (3 : /4 

E:tt IV dated 1 :2 9E by whi ch the :ateq:ry bar whi cli was 

prevalent at that time was removed Earl ier there was no 

pr!:Imot iona]. avenue for the employees of category-I and the 

employees belonqinq to the said cateqory 1 did not have any other 

prcmot. :ional scope to any hi qher qrade like TI I-3 It was 

therefore there was a pressure from the et..f f side including the 

present appi 1 cants for removal for such bar of promotion The 

respondents actin g on uh reques ts 1L' 1 the tLrC O orde r 

dated 1 2 9. by which the cateqory bar was lifted between 

cateqcry--I and cateqcry-I I The said or der has been issued 

pur suant to a decision made by the Governing Body of the I C(R 

wh ii: h 15 1; he h :t ghest body o F!; he respondents :i n respec t. of mak I ng 

p':l icy decision. 

P coy of the said order dated I 	)5 is 

anne>ed herew I t h and marked as ANNEXURE-1 

4.4 	That the present appl i carts are all eli gi ble to aet the 

benefits of 1 :i. ft I nq of the category bar as per the cr1 ter ias laid 

down in the said Pnnexure-i order dated 1 .2 	The respondents 

were also mak I nci the move for implementation of the said order ,  

dated 1.2.95.  In the mean time the respondents have issued yet 

another order vide orde...No 14(3)/94-Estt IV dated 10.1.96, by 

which certain clarifications have been made in respect of  

aforesaid 	nnerure-I order dated 1.2.95. The said c lar i i cat ion 

in fact not related to the present dispute 	The said 

clarification was in respect of the eligibility cr i tsr ia of ne:t 

hi qher grade i e T--4 qrade promotion from the T--I I--3 grade 



L. 	. 

A copy of the said order dated 1L I 96 is 

annexed herewith and marked as ANNEXURE-2 

That as stated above after issuance of the 	Annexure-i 

ordthr dated 	1.2.95, the respondents have StartEd 	processes for 

implement i nci the sai ci order. 	To 	that effect the respondents have 

iss'ed various orders 	cal ii nc 	for the 	documents 	from the 

app1 ic.ants and other eli cible employees who were work I rig in the 

category--I i e 	T-I-3 The respondents issued a circular dated 

21 	to all the heads of the Divisions for furnishing the 

doc:üments nciudnq educational quali fication cert:i. ficates 

techrii cal qualification cert if i cates in the relevant field etc 

and to place the same before the Committee which was constituted 

per the norms li d down by the said Gcverni rig Body, for the 

purpose of exami. nat ion of the same 

A ccpy of the sai ci circular dated 21 7 2! 

is annexed her ew i t ii and marked as ANNEXURE-3. 

4 6 	That 	after issuan::e of the aforesaid 	Annexur 

circular dated 21 7 95 all the applicants submitted there 

certificates per tai ri nq to qual if i cat ion i:c'th educat lanaI as well 

as Technical Accordincly the meet inq of the Committee held on 

4 and after scrut :1 nisi na all the documents it was found that 

sc'i+e of the employees ccul ci not submit their documents for the 

reasons best k r'iwn to them The respondents therea I tsr issued a 

letter vi de No RC: (BR) I /89 dated 12 6 97 by which another chance 

was given to the left out employees for furni shi rig documents 

per tai ni nq to their qualifications latest by 31.7.97.  

A c::py of the said letter dated I2697 is 

annexed herew i t h and marked as ANNEXLJRE-4 
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4I7! 	That 	nfl rEn ivi nr a ] I fh 	rqui rcd dnnIrnnf; frcn 	+:h 

fp1VC5 .LL1R4J.IIq to ctec:i:ry''l the uepartmental romot on 

L:cmn1ttee set aciain on 1 997 and recommended the cases cf the 

ap I i cents a I onq with some others for qrant i: f bane 'Ii te cf 

1 1 'ft 1 rig of t h e sal d cateciory bar as merit icined in the Annexure- 1 

and 2 orders dated I ,293 and 11L 1 36 	To that effect t h e 

rscndents have I SSLted an or thrvi de No RC: BR : 	1 /89 d.ted 

37 by which the appi i cents along with some others have been 

placed in the next hi qher crade as per the recommendation of 

a crsa id DPC, In the p pl sa. i ci order the aicants have been ciranted 

the said benefits of upliftment' of cateqory wef 1195 

A copy of the said order dated 231097 is 

annexed herewith and marked 	ANNEXURE-5 

4 8. 	That the appl :1 cant's pursuant to the afcresai dAnne:i;ure'-5 

dated 23. iB 97 was ranjoyi nq the benefits of the hi ciher 

pcstYc4ra.de 	in  t h e mean t :ime certain development took plac:a and 

thk re'pc:ndents have issued the impucined order cia ed 2 12 99 

pLrprtedly statec to be issued in pursuance cf the J.dc:ment and 

orrie detect 18 3 99 passed in 0 A No 91/98 passed by the Jodhpur 

Benclh of the Hon ble Tr i burial and on the basis of ccunc :1 is letter 

dated 28.6.99 by whi nh hp rin:  rp-! order dated 23 i 97 has 

been canceled a n d the appl i cents were rever tact to their earl ier 

category i a cate 1 ory-I from cateciory - i I 

c:cpies of t.hs sal ci order dat:ed 2 1299 

en:'. lcs:i nq the councils letter dated 28 6 99 

are annexed her sw I th and marked as ANNEXURE-6 

AND 7 respectively 

LI 

in, 
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4 9 That the applicants imnaili;:ifelv 	on 

- 

receipt 
- 

of the 	said 

order made representations to the concerned authority praying 	for 

reconsi derat ion 	of the matter but same have not yi.el dad 	any 

result 	in positive Rather the sal ci representations are yet to be 

disposed of.  

C:opies of the representations are annexed 

herew I t h and marked as ANNEXURE-8 80MY. 

4.10. 	That the applicants beg to st.at.e that the order dated 

2 .12 '-- 	has been 1cc:Itrj pursuant to a Judcjment and oroc....c:lated 

9,3 39 passed by the Hon 1:1 a Ti I buna 1 (Jodhpur Bench ) in O.A.No 

9:1/99 wherci n the appl i cents were not a party before the said 

Hc.n' ble Tribunal, and without affordinci any opportunity of 

hear i nq to them it is further stated that the sub.ject matter of 

the said O.A.was qu :1 te di f ferent and the resrondents in any 

event can not club both the matt.rs 	The respondents have 

misi nterpreted the sal ci judgment and issued the 	aforesaid 

impugned cider dated 2 :12 99 It is notewor thy to mention here 

that the said Judgment. in Quest ion is relat i nq to a matter of 

jort. I on fr cm T- I 1-3 to T---4 and same has qot no bear i nci in the 

prasen l. case in ha nci he present case isa case c' f pr cimoc ion 

- 	 -r 	r T 	._. ... .L 	._; 
(...Li 	 . 	HL.IL. 	.:.yi_JftL.. 

4.11. 	That the appi i carts beg to state that respondents have 

issued the impugned order dated 2 :L2 99 without affording any 

cippor tun i ty . ..........em vi clat. i nq thesei- f led prcv isi ons of Art 	14 

and 1E of the ocrt :1 tut. ion of India 	As stated above the 

appl i cents have pie tarred representat ior: a f tar issuance of the 

said impucined order dat:ed 2.12.99 but the respondents have not 



j 
y€t act ad on the same Ti 11 date ncthi nc has been communi 

the applicants towards reply to thai r representations 

4 12 . 	That the app]. i cant becjs to state that the respondents 

have issued the impucned c!rder dated 2.12 99 in the light of 

Annexure- 7 orderda ted 28.6.99. From pare 4 of the said order 

dated 28 6_ 99 it can be presumed that the issuance of 	nnexu.ra--2 

cr dar dated :tø. 1. 96 is not at all ii legal 	Be it stated here 

that the present applicants are not at all concern about the 

Annexure-2 or dar dated 10 1 96 The said order dated 1 1 96 

relates to matter of pr omc ion from T-I 1-3 to T-4 Hence from the 

above it is crystal clear that the respondents have 

m:Lsint.E:rpreted the sai d order as well as the Jucidcmen1 and order 

dated 28.609 passed by the Hon' ble Jodhpur Bench of the Hc'n' ble 

Cent is 1 Administrative Tribunal and ree.u]. ted issuance of the 

I mpuqned or dars dated 2.12.90. 

4.13. 	That the appi :1. cents bep to state that the respondents 

therea 1 ..er dur I nq the pendency of the c onsi carat ion of their 

reprasentat ions. issued another impugned order dated 27 9 by 

which the applicants have been piven the benefit of upgradet ion 

of category from cateqory -1: to category-I I however, w a f 

3 2 2rc 	earl ier arada of 1-1 1-3 has been redasi Ci ....at:ed 	as 

1-3 under cateqory II 

\. copy of the said order dated 27 9 	is 

annexed herew I t ........i mar<ed as ANNEXURE-9. 

4.14. 	That the applicants bep to state that 	by....... tance 	of 

thb aforesaid Pnnexurc. ...6 and 9 ordE:rs dated 2 1299 and 	27.9.00,  

the 	benefits pranted to 	the 	appi i cents w p 	f I 	I 	93 	was 

S. 
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arced and acti n same was crntEci to them w e , 1 	3 2 

.bout 	5 	ycars of servi ce c'.reers bave been 	de.trcyed 	I t 	is 

fur ths rs.tatsd that 	be f::'rs 	I ssuan':e/ cnc: 	I I. at i on 	of 	:rcmctt i '::n 

order 	p•r• ic'r• 	n:t , i. ce to the affected pet iss are requi red to 	be  

j55L1eC•J 	erab1 :1 nq the concsrn employs s 	to p1.ce his say abcut 	the 

mttt;er. 	But 	in the present 	:.ase the respondents bet nc 	a 	model 

e:mpicyer 	fi Led to carry out 	th?sai said e:<er ':1 se of 	issuance 	of 

pri cr 	notice before 	is.uanc a 	of 	the 	impugned 	orders 	The 

aforesaid 	act ion on 	the pert of 	1; he 	respondents 	are 	i :11 ega 1 

art) j t rary and vi ci lat i vs of 	prin:: :1 	ISS of 	r.tura I 	just ice 	and same 

also violet :i.ve 	of settled principles of admi nistrat ive 	fair 	play.  

4.15. 	That 	the appi :1 cents 	beci 1;  c 	state t hat 	the respondent No 

3 	has 	issued the 	i mpuqned cr der 	dated 	2 12 9% 	wi t hout 	any 

author :i t:y 	The respondents No 3 hol di nc 	the p:st 	Director 	I!:AR 

cou 1 ci 	not 	have issued i mpucined 	order 	dated 	2 12 9% 	wi thcut 

approve I cf 	the Gcver n i nc Body who 	iSsued the cr der dated 1.2.95, 

pursuant to which the applicants have been qranted the benefit of 

upadat :icnof categ:iry 	w a, 1 	1 	1 	35 	Apart 	from 	that 	the 

respondents 	No 3 	have 	acted 	in 	issuance 	of 	the 	afcresai d 

impugned 	orders beycind his .jur isdi c t ion 	Even 	in the 	Annexure-7 

:rder 	dated 29.6.99 there 	is 	no such 	di re: t i::n 	for 	issu.nce 	of 

the orders like the present 	impugned or der 	The respondents have 

misi nterpreted the contents of the letter dated 28 6 89 and 	the 

Judgement 	and order th.%ted 18.3 8% passed by the Hon ble 	Centre I 

a:dmi n:istrat ive Tribunal 	JodhplAr Bench 	which 	has 	resul ted 	in 

issuance 	: f 	t 	s 	i mpucined c::r ders 	dated 2 	12 	9% 	( Anriext..re--6 ) 	and 

27. 9. 	(Annexure ....9 )On 	this score alone 	the 	:impuc.ned orders are 

liable 	to be set: aside 

q 
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4 16 	That 	the 	appi I cents 	beq 	to 	state 	tLet 	they have 

pre ferred representations - to the respondents aqa.i net 	the 

orders 	dated 	2.1293 and 27.9.MM butt he same 	is 	yet to 	be 

disposed 	;:::;f 	by 	the 	said respondents 	Having no other 	alternet ive 

the 	appl :1 cents 	have come under 	the protective 	hands of 	this 

Hori V b is Tribunal 	seek i nq appropr :i ate 	relief.  

E. 	ciROIJNDS FOR RELIEF WI IH LEG(L F'ROV I S ION 

5.1.For 	that 	the respondent 	have a ':::ted 	ii iecai ly 	in isuI nq 

the 	:1 mpucneci 	Pnriexure 5 and 9 or dare dated 2 12 93 and 27 9 	as 

no 	pr :i or 	not :i. ce was 	issued to the app Ii cants 	ena.b I I ng them 	to 

place 	their say 	in the mater and hence the said or dare are 	not 

sustainable 	in 	the eye of 	law and I iable to be 	set 	aside 	and 

quashed, 

.2. 	For that the respondents have ac ted illeal ly in 

issu :1 nn the impuqned Annexures 6 and 9 orcier a dated 2 12 99 and 

27 9 12J1Z stated to be issued i. n pursuance to a .Judqment and order 
li 
bassed by the Hon V  bl e c::ent.ral cdmi ni strat. lye Tr I buna I Jodhpur 

Bsnch 	In fact the Judgment and order nassed by the Hon V  his 

Central Administrative Tribunal Jodhpur Be"ic h per tel ns to a 

mat tar re]. at :i nct to prom-ct ion from T- II -2 to T--4 and 1;  he law laid 

down i n the said case does not 	''•..... 	 prf case mcreso the 

app Ii cents not be fore the said Hon his fr i buna I Hence: the 

impuqned orders are not sustainable :1 n the eye of law and liable 

bo beset aside and qi.ashE 

5.3. 	For 	that 	the respondents have issued the said impugned 

orders 	without 	applying mind 	and the 	same has 	been issued 

mis:i nterprst i nq 	the Judcment and order passed by 	the Hon 	his' 

c;i 
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/ 	. 
Central A dmi nistrative Tr I bunal Jodhpur Bench and heric€ the same 

flOt SLtstai nable :1. n the eye of law and liable to be set cci dc 

sn I quashed.  

5.0 	For 	that t he 	respondents have issued the 	impi..tgned 

orders 	dated 	2. 12.39 and 27.9.00 wi thout any 	authority. The 

aforesa:i d orders are violative of 	the Rules nuidinn the 	field 	as 

well as the recommendations of the i%overni nc Body, and hence the 

sal d orders are liable to beset aside and 1 iable to be set as:i de 

and quashed 

5.51 	For that in any view of the matter the action/i naction. 

'F t he resp:ndents a '&: not susta i nab Ic :1. n the eye of law and 

11 abLe to set cci de and quashed 

The cppl i cants crave leave: of the Hon bl e Tr :1. bunal to 

advance mcr e qrounds both leqal as well as factual at the time of 

hearing of the case 

DT(i I LS OF REMED I ES EXH.LISTED 

That the applicant dec 1 ares that he has exhausted a.l 1 

the remed:ies. ava :1. lable to them and there is no a I ternative remedy 

a'.,a lct:'le to h:ifr 

7 MATTERS NOT PREVIOUSLY FILED OR FEND INSIN NY OTHERc:OUF::T 

The applicant Further declares that he has not 'F I led 

previously any app]. :icctic:n writ pet:i.ticn or suit: regarding the 

cr .ievances in respE:c '1: of which this appl i cat ion is made before 

any other court or any other E:ench  of the Tribunal or any other 

t; ho r:i ty nor any such app]. i cat ion 	wr ii; pet i t ion or suit is 

pending be fore any o fthc m 

11 
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cn:&rj 	3analk  
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B REL :[EF SOUGiHT FOR 

Under the 	fa.:ts and 	i. rcumstances stated above 	the 

applicant most respect fully prayed that he instant app1 [cation 

bce? 	admitt:d 	y.zi'-dc:. 	J. 	 1 if..ri 	Fv 	 •-!-,- 	 .....4........ 

on th&: :au:;e or causes that may be shown and on perusal of 

records be crant the fol low :qre ii efe to the applicant 

8 	1 To 	set aside and quash the :impucnad (nne:.'ures 6 and 9 

orders dated 21:2:200 and 27.9 2Q(ZWJ and Co 	tend th? benefit of 

nnexure"-Ei order dated 23. iB 97 with all 	consequent J[al 	service 

benefits, 

8.2. To 	s e t, 	aside 	and quash t1hennexur.-6 order 	dated 

28.69. 

83. Cost cf 	the application. 

1.3 Any 	other 	relief/reliefs to which t:he applicant, is 

ant it led to 	under' he 	facts and circumstances of the 	case and 

deemed f i C and pr cpa 

9 	I kITER III ORDER F'F.YED FOR 

Fendi nq 	disposal 	of 	the application the applicants do 

not pray for any interim or der att his stace 

flur 	 ar 	 u 	run 	.. 	I, 	 a,urnuursr 

ii. 	FF;:TiCULfRS OF THE 

a 	.,.un,.,,a us 

1. 	IuPuOs 	No. 	 77ig3 

Date 

3 	F'..,yable 	at 	S'uwahat i 

1... I ST OF ENCLOSURES 

As st:ated 	I n 	the 	I nds>. 

61  
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11' 
VERIFIC:cTION 

I, Shr 	Dehen 1. Deka 	son of late UDeka 	'J 

about 54 vea.r: at present work: i nç' as Fiei dman T--% in the ICiF: 

research C:ompiex for NEH Reqion , Umrc:i. Road Barapani Meqha:laya 

do hereby solemnly all i rm and var :i. fythat the statements made in 

p sq ph 	 ;L?ii 4: 1P2 4:'):- 	 f 	!? are 

fri 	 my 1 edcie 	and 	t.hc'se 	made 	in 

Ch' 	 '•1) ij 	i 	a a4.'d1'I 	".. P 	 S 

to my is. I advice an d the my humble submiss ion before 

the Hon ble Tr J. bunal I have not suppressed any material facts of 

the case I am the applicant N 14 in the present case and o  as 

such I am lid ly conversant. with the facts and : i rcumstances of 

t h e- case and I am also dully aul; hor i sad byt ha other app i cants 

to swear this verificaticn 

	

nd I sian cr this the Var: Ii cat icnon this the 	day 

of 	of 2QL 

.4i4 

,- awav, e 	2&J/ 
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)IMAUonC 	I 
J:ijj.i.a 	UUI1 	F 

F14o, 1L;. 	)/9• stt.IV 
To 

i.It. the 1st February 1995. 

Lt'Lvectors/pr . oj oct 	rn1- o4/7flnn' Coorctj.ii tore of : cA 1(0SQArCIJ Ititi tuto/p si-nj cc C .). roctOraCes/II(C s/ 
Zorial Coo rclina Long Uni ts. 

subJect 	
xnova1 of. Category Bar between Cat.I and CatII. 

The .iUestioti of x10va.1. of Category Bar between Cat.I and 'be eri uUder 00n51 cleratjon of the Councjl. fox' corn o tuti e past. It 11a b0on de dod wi Cii Ch app rov1 of the Co orning 	 to roiiov e the Ct.gory 	botw91 °CtI anti Cat;II iii tfl 1'olJ.owing manner

rect
cod lfl 

grade T-ii_j of CatII with effect from i. E95, do 110 C  poss -ess ,  sucri uaijj'j cia :Jons wil 	n th event of imp roing their ualicatjn au actuiriugidgree/jp1offl/ 	
other uaijficatjon pre- cib0 XOr elitryJin Cat.II by crect recruitmetit will be plucecl in grade T-I1-3 from b.e U st Jivary of tue  dep .Lo 	 year following the year in which degree wa/Ce Cjfj cat e is awarded. For suds equen t rn 

e t promotion from grade 1-11-3 to 'cL t0 ervj.ce rendered in 
TI-3 grade' will count towards corn.-putation of £Lv0 Years 	 c for nrj. t p romotion A Li) 	

. 	 with 'fiv years 
of service in grade '1-2 atd POssesn 1 	

uali ii dtio3 p roscx±bed for e0try to Cat.IJ: by. direct recru- I 	out, 10 txi0 OVoO C Of 'ii exi 
C promotion through five yearly assosIen C 

iii 
tOxins ox guJ.0 6.2 will, be plabed in the grade • .. 	

•- - -.--- ifl empoyoe s  with five years of ser.ce iii grode 1-2 and DO POSOSjU. 	u1iji catjon prescbod for entry to Cat.:I by direct ro- cruj. Cm out Lll be p.Lucecl in grade f-I_ 3 ;h t1i event of flier! t p rome ti on tLLx'ouh fIvo Yeari.y 	505 onC such. rIp1oyee in t 1-l 8 event  Of :Ltnproo 
the! r qULjfl cati on 	

d aci ng degree/diploriia/ny other ualj fi 
catj on prescbed for entry iii Cat.II 

by direct recrujtrnedt will in cash of meat promotion be.placoti in grade T-II-3 from 1st January of the year follo;ng the year in wflic deree/diplom/Cx'.f. t is awarded. 
2. 	

. 	 lrect ecrwent in grade T-iI-j will cotC-inue to be 
mag as in tue past 

Yours fat thfuliy, 
3 d/ 

( ic.i.  IJYPAI) 
• • 	 ' fliu.cy SCA TIhiY (13) 110 ho JLC (BR) 1/89 	 DC. J3arapan, th0 27th 

Naroli. 1995 Copy fcr infonnaCor1 to 
:- 	 • 

11 Jojut L.rcCors ICx 	asearc)) Complex for NEJ-1 ej 00, 	..V. Ce.i 	
oura/?ii zorm/I'ii.)uV Centre. 

All In-charg0 K •  , ICA hesrch Corztpi cx for 1IEi i(egtoix. 

V3. iUl hlead of ivj sioni, ICAh 	ehi Comple; for liEu (eioisi, I3arapanj 	 osarc

- 1i. 'I
~ OticG Board. 	 . 

' 	 \ 	• 

I 

y 	• 
V 	- 	

•' 	,..; 	/ 
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MOST I1EDIATE 
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.- 

INDTAN COtTCIL OF AGRICJL RESEARCH 	 A A e u n e 
KRISHI BHAVAN:NEW DELHI  

o. 1/94-Estt.IV 	
Dated: 10th January, 1996 

tro 
The Directors/Project DirectorS/ZOflal Coordinators of ICAR 
Research Institutes! Project DirectorateS! NRCS/, Ztrnal 

Coordinating Units. 

Removal of Category Bar between Categozy I and Category II-

question of counting of service in grade T-I-3 

Sir, 

The instructions relating to the removal of Category bar 
between Category I and Category II of the Technical Services were 
issued vide Council's letter of even no. dated 1.2.95. 

A number of technical personnel represented that their 
seniority and promotion would be adversely affected if these 
instructiOnS are implemented and that they will become junior to 
many of the personnel who are promoted as a result of counting of 
service in T-I-3 grade. Therefore, instructions contained in the 
above said letter of even number dated 1.2.95 were kept in abeyance 

vide council's E. maii/FaX/TeleX/Teleg dated 24.8.95. 

The matter has been reconsidered and it has been decided by 

1 the competent authority that on removal of Category bar from 
Category I to Category II, i.e on placement of technical personnel 
in T-II-3 from T-I-3, for thepurpoSe of five yearly assessment, 
their service rendred in T-II-3 grade will only be counted. In 
other words, the service rendered in T-I-3 for the purpose of 

I computation of five years of 
promotion/advance increments from T-II-3 to T-4 shall not be 

counted. 	 — 

,,..- 	 Yours faithfully, 

	

\.- 	\ 

/ 	
(G.C. Sharma) 

OSD(S) 

Copy to: 

All DDGs/ ADGs/ Dir.(P)/ Dir(F)/ Dir(W)/ Dir(DARE) 
PPS to DG/ PS to Secy./ PS to FA. 
All Dy. secys/USYs/DDPS/D1 5 / 5° 
Secretary, ASRB 
SecretarY, CJSC/SecyS_IflStitutes' IJSC 
Guard file/ spare copy 

CA 

p 
& 
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• 
1U4 U ia4 COU'C1tL O AGLCULTUdtU4 RESEARCi 
1 Czt x 	ACr1 C*AiL 	. F(J.d N. . ii. itEGI 014 ,, 

xtUjü) 1  th.jjQNI 1'iILGithLiYA '793io3. J 	
,) f 5  

/1. V e)c v t( e. - 3 

1'o. itCL) 1/89, 	 )Jt. Barapani, the 21st July 1995.6 

x6nov4 of Calegory Bar between Cat-I & Cat-lie 

In .ccr1tinuatiin to th.s Officer circular memo NoRC(BR) 1/89 

) 	
4 

'• d. 27.395  aLl echLIical staff ,nembrs of Category. I (Ti-2 & TI -.) 

go 	are requested to furnish attested copies of their academic 

quali can oerti cat e/teohni cal quail fi cation certi fi catp in 

the r&evanI3.eid for ftrther examination by the Committee 

is,tituted .for the puose in relevarce to the Coeis c1 r1ar,,. 

L?.No. 14(30Estt. IV, dt. 1.2.95. already circulated. 	- 

Mu Heads of .uLvisions of H,, Barapani and Jt.JLrectOrs 

of the centres including I/C KVKs are hereby requested to circulate 

the circulat amounget the concerned Tech. Staff meibera and to for-. 

wcLtheir certificates immediately after receipt of the same for a.  

further necessary action. 

Sd!- S.Laskar, 
tarector. 

iiuno 4otC(Bz.) 1/69, 	 Pt, Barapani, the 21st July 1995. 

Copy to 

Uead of lavisjoi ns, ICJu, Darapni. 

2. 

 

All Jt.izLrectors, of the centres. 	. 

3i i/o K V t3 

1.1.irthJ+iA .) 
1 4I1ISTth.TXV OFFICR 

- 
/ 

/1 
• . y L 

/ /\ - 



JN/)lit N CO/INCh, OF A GJIJC/JLI 1UJIA L R]j','JfA Rail  
1 	JL0fl.1i1',,i' 4RC1/ CO1fPTiA FOR N/Il 171"GJON 	

4,w'q-)0 UMROI IW11D, 1Ji1J/APA iV.T MEG1IA LA YA -793 103 

' 	8W(131)1 189 	 Ba ted B(lrapaliL, the /2 .) iJune,19970\ 

To 

A.i 7  Joint DIf'ectors//Jeads of Diuns. 
IctiI? Research Complex, 

Cliaizge of Category Bar f'rom 	to T-II-3 

A coliwil. t tC7 hits been COiLS H. tu ted at the Jnijtt tute 
level to consider change of category bar from T-1-3 to 
2'-fI-3 A meeting of tli committee was held_on 0406097 
at 11000 AOWO and all the cases were scrut1nj'red 0  llQwever, 
it was mentioned that some necessary documents for some 
of the candidates were not avqtlable and the process could 
not be co:npieted, in order to ensure that no eligible carc  
is left out, you are hindii requested to furnish the 
inj'orina ti on as per the fcrma t at taclied 

A its t of the can(Uate is a 7 so enclosed for your 
reference0 If some naim" has not been included in the ltst 
kindly point out the same r 	ar" rrquc:; ted also to furnish 
attested copies of their qiiiJcations 

it is a long jend1ng case,you are requested 
to furni. s/i the 'tnforma  ti. on by 31 s t0 Jul y, 1997, o tlierv,I .sc 
the case will be considered on the basis of available 
documents Copy of the Jet tar may be circula ted among the 
T-1-3 SIf  

j 1: Sf101eJ(i be t1((7 ted as iiis tUr9ent  El 
with the approaJ of Director0  

Youi's fat thfulJ y, 

.EncJ 	Proforiiiz. çc?_ L1  /- 
Cvp ó4/-t 

/ I  

-'. 

( 4I J. ha i'ma iip1i.l (ilif]) 
Adiril ni s tit t I ye Offi car 
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1NDI4 cWtJCIL o 	Gt,IwIJruiAL RjE-.RCH 
£C 	 C)ri 	 FOP.. i.E,1-i, F..EGION 
U1'iO1 AjjLb f Uri, EGhLAYA - 793 103, 

atedUrni, thA 23rdOet.97. 

• 	 )n, Persuance of Oounf'il' s 1ettr No.1(3)/94 _ 5 tt.I\J 
dated 01.02. 199, .dtcd 10.01. 199 6 , dated.08.08. 1996 and as 

	

pr tho rer-o'Liar,ndation of the eritt 	hid on 0 1.0g. 1997, 
• ttle Dirc-br, ICk( 	sarh Coaip1'x for.EH. 1tciOn, JnL{m ir 

0 

• Pi-eased to aliog tho fo1lo.wiii.g Tct:hnical taff T-1-3 grac1 
• 

	

	 . (Gat.I) to .piacci in T-II-3 (c,at.II) with o.ffoqt from t1Ic date 

as stän against eah-  

+ 	 - 	 - - SI. Nmof th 	 tgradA 	NxgradffeC 
• 	No, incumbent 	 unc1r Cat. i 	aftc'.r p.l.ar- iY 

in thQ sea-In 	cnint undar date 
• 	 0 	 of (R. 1400-23001-) 	Cat.ij in 	of 

• 	 . 	 th 	te of pi.a.. 
(pp. 1400-2300/-) 

- - - - - - - - - - - - - - - — a - - - - - - - 
 • 	. 	1_ 	- - 	-. 	-. 	 - - 	 - 	-  

	

1.Sh.ftajai. Kr,suki.abadya 	 • 	.T-J- 	01.01 
• 	2. Sh. Debab x'at a y 	do- 	- do- 

3. >h. *. kh ar sat i  
0 	-do- 

..5,Sh,M.N.I3orah. 	 - 	 •• -do... 

	

0••  6 .S1,ainir Kr. SArx -.dc- 	 dO- 

	

7...Sh,injt ir, 1jkan. 	 .-do- ,. 	 -do- 

	

1nt..knju Pbukau. D.ltta, 	do- 	 . 	-do- 

• 9 jnt ,Tunu haxuah 	 do- 	 do-  

10, h, 	irjyo:L Bo.rgohain 	-do- 	 -00- 	

0 

11.h, Ra.jen Oh. iaishya 	 • 0 	 • do- 

45hi Sb±r Oba&.rabo..ty 	
0 	

• 	 ... dc 

13.sh. li,s Nongkynrih 	 d- 	• 	 -do- • • 	•_& 

• 	 14.Sh, Jath iam Bora) 	. • 	•j. 	o- 	• 	. 	 0 

15,sh. iehjyoti iihattatharje 	-do- 
O 	 1 6.s. Shinei1 Nonnen 	

0 	
-do. 

17.'. hushal Oh. 3ora 	 -do- 	0 	 -d0 	 -do.-.. 

- 	 Paon ii. 	Phu.1an 	 do- 	 -c10- 

• 	 19..jh, jj.. 	airni 	 'do- 	 •, •. 
0 	

). Sh, i&afli-K h, )as 	• 	 p-do.-. 	 .-do- 	 -do-. 

• 	 •+ 	 0 	 (iC1Itd...,.P/2.' 

0 	 • 	
0 

• 	••..• 	- 	• 	0 	 • 	0+ 	0 	 • 	0 	+ 	+ 	 0 	 - 0 	 + 



• - ?r 

- 

T-II-3 
01 -0.4 

T-I-3 -.- -. 

21. 	Sh. Babaitu Thab -D0 0 

Sh. Prabhat C. Das -Do- 
-DO- 

23, Sh. Shashi Kt. Dwivedi -DO- -Do- 

D° 
2. Sh. Hadhar ThUa -DO- 

25, 	Ph en Si n g .Syi 	n - DO - - 0 - - 

26. Sh. Munindra 	r. 	Das -DO- D0 

27, 	anti Aiomtiniai Nongb -Do- 
-D0 

Sh. 	. C. 	Deka -Do- 
DO  

sh. T.P. 	Pradhan -Do- 

Sn. 	A.k. 	fley U0 

Sn. 	tagen Ch. 	Das' Do 

nan h. K. 	Bán -DO- 
D0- 

Sh. 	Pranab 	r. 	anafl -DO- 
D0 

31 	Sh. AsI 	ki 	as ChOudhurY -Do- rD 

35. 5h. Deben Ch. Das -Do- 

36,, Sh. 	5.4. Talukdar -D0 

She Biksh Ch. Shana -DO- -DO 

Sh. Liana Mizo -DO 

• 	39. 	Sh. 	Pranab 	(r. 	Dey -Do- 

kOe Sh. Rama iant Tiar± -Do- 

• 	i. 	h. 	P.N. 	 erred  
° toIGFE, Jhansi) -Do- 

• 
Sb. £an eStL WaX •l42 

43 9 	h. Jayanta Das ..VO 

. Sh 	 ka WDOW 

11 

5. 	She 	h. Iiaja Do- O - 

i. 	Sanjit Dutta Do  

7. •Sh.jUngshon itharpU4 Do- -DO 

• 	4, 	Sh. 	G.i. 	BamatarY D 

9. 	Sh . idn Singh Shongan Do 
- 

iusha1enra Prasad 	-DO D° 
- 

D9 
DO 

51. 	Sh. • O. •Pyngroe 



-3- 

2 - 3 5 

52 • Ski. iarna1 Ranjan Ghosh -ijo- -Do- -Do- 

Ski. A ski h Ch ak rabo rt y - Do - DO - - Do- 

i4. ,nt. iavita i'iehrotra -Do- -DO D0- 

5. Sh. Debabrata Choudhury -Do- -3)0 

• Sh. Matay Gupt a -Do- -Do- D0- 

 Sh. Swaean Kr. Das -Do -D 

 Sh. Swapan xr. Lodh --Do- -Do- 21-7-97 

 Sh Sx'ibah Debnath -DO-. LjO 01-0 1-95 

O. Sh. k anu L askar -Do - -DO - - 

91, Sh. P. 	Bhattacharya -Do- _Po- 

Sti. 62. 

 

Jogendra Deb Barman -DO- - 

63, Sh. iJ epa1 £iebnath -DO-- 

$4. Ski. Pradip 13artaan ioy .-jjo- -DO- -Do- 

5. -Ski. Nimial Kr. Das -DO 

frI.PUR 

66 Sh. G.iR. Naga D' -.DO DO 

67, Smt. Chandralekha Devi 1)0- 

• 	 6, ski: )A 	Souii 	jo -po- -ix- 28-06-95 

69. Sh. A. Manohor singh _,o - 	J)0 01-0 1-9.3 

• 	 70. .Sh5. A. 	?rernjit 

• 	 71. Ski. Y. 	tajeu Siogh 'D(- t)O Do 

12. •Sh. 4. 	I4ornon Singh •. 	,_ -Do- 

7. Ski. MI 	Raingarn 	 . 	S -DO- dO -DO- 

-71l. Ski, iJ. C. 	Baruah -- Do- D 

75. Ski. B.C. 	ohairi -1)0- 

76, Ski. 13. Ta1ukdr Do 

 $b. it, a. 	Ianciaue _•)* -DO' - 

 Ski. S.i:. 	Sjn .DO- 

19. Ski. J.CL. 	Shartia )O- D0- • 

aO. -h. 1c,V, 	igajbi -Do- 1-3-95 

Cofltd.P/4 s 

5 ,  .5 	

5 

S 	• 	
•,,• 



-4-- 

3 	 -- 

8 1, Sh. Lal sirnlj ana 	 -Do- 	_)o_ 	0 1-0 195 
824 Sh, Dirgesh Chanda 	 -DO- 	-Do- 
83, .h. La1rjnama Pachuau 	-Do- 	-Do- 	-D0 

Sh. A. Sangzika 	 -Do- 	-Do- 
Sh R. Zokhuma 	 -Do- 	-Do- 	-Do- 

AVt. TUiA 

8.6 9  Sh, Arun Azim 	 -Do- 	-DO- 	 -Do- 
87. SFi. ?raiod Oh. .Shauna 	—Do— 	—Do- 

• 	 .. 	 . 	 . 	

.., 

( M • J • iHA1 A*PHLANG ) 
Ad±nistrative. Officer, 

Meo.:io RC(BR)1/39 	 Dated :310-1997. 

Coy forwardd for information and necessary acOfl to - 

1 	FA 0., ICAR (Rc) Umiam. 
2 d A.A.o,, IcJR (Rc), Umiam, 

3. Joint Directors', Ici (Ftc) for NEH RegiOn. 
• 	

.4. Scientist, Head of concerned Division, ICAR (1W), Umiam. 
5 	Personal file of concerned staff. 	. 	. 

Sh. P.L, Singh, IFRI, Jhansi, (u.s.) 	•,•••. 	•• 
8 	The Admjnjst4tjve Offier, IUFRI Jhans (u 1 .) 

• 	
9; Sh, Rama Kant Tiwari, NRC for.Rapeseeiustard, Sewar, Bharatpu 

(Raj.) - 321 303, 

10. The ASstt.Admthistratjve Officer, NC for Rapeseedv1stard, Sewer, 

	

Bharatpur (Raj.)_321. .303. 	 .. .,••' 

Person conccrd. 	. 	 •••. 	. . 

( M.J. K!iarmawph1an ) 

	

• 	 Acninistrativo Officer 

1 

I' 
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INDIAN COUNCIL OF AGRICULTURAL RESEARCI-I 
ICAR RESEARCH COMPLEX FOR N. E . .H. REGION 

IJMROI ROAD ,UMIAM 

NO.RC( R)20/99 
	

Dt. The 	2nd Dec 99 

ORDER 

In the light of the judgement of the Hon'ble CAT , Jodhpur Bench's 
judgement dt. 18.3.99 in O.A.No.91/98 endorsed vide council's letter F.No.I5(9)99-
Estt.IV dt 28.6.99. which was duly circulated to the all concerned and also in view of 
the fact that the constitution of the committee for removal of category bar of teôhnical 
Staff T-I3 of the Institute as well as it's recommendations were not as per norms/ in 
conformity with the Rules 6.2 ,7.4 and 75 respectively of the Handbook of Technical 
Services of ICAR , the removal of category bar of Technical Staff (T-I-3 ) issued vide 
this office orders (1) No.RC(BR)1/89 23.10.97 and (2) No.RC(BR)1/89 23.12.97 have 
been cancelled with immediate effect pending recommendation of a duly constituted 
Departmental Projion Cum Selection Committee under Technical Service Rules.and 
further orders. 

Accordingly , all the technical staff placed in the grade T-II-3 vide 
abovementioned office orders may be treated as withdrawn with immediate effect. 

( N.D.Verrma) 
Director 

Copy forwarded for information and necessary action to :- 
F.A.O. /A.O ,ICAR Res.Complex Umiam. 
A.A.O.(Estt.) ICAR Res.Complex Umiam. 
Joint Directors of Centres/Head of concerned Divisions of Complex Hqs 
Personal files of concerned staff. 
Sb. P.N.Singh, IGFRT , Jhansi 
Sh.R.K.Tiwari ,NRC for Rapeseed ,Bharatpur-321 303(Raj.) 
Asstt. Admn. officer, NRC for Rapeseed ,Bharatpur-321 303(Raj.) 
Sh. N.C.Das ,CPCRJjgional Station ,Kahikuchi. 
Administrative Officej CIfCRJ Rinr'nI SttionKhikuIii 

Persons concerned. - 
To, 

v'Shri Prabhat Ch Das, 
\- 	Fieldnian, T—I--3' 

ICAR, Urniarn 	 N 

- 

\ I \ (\C\ 

cy 
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INDIAN COUNCIL OF AGRICULT()PJL RESEARCH 	 3 - 	 KRISHI BIIAVAN : NEq 1)ELHI. 
.N0l5(9)/99ELt 	

Dated 	June,9 

The Director(s), 	

- L 
All ICAR Institutes 

Subject: 	CAT 
Jodhpur judgement dated 18.3.99 against the O.A. No. 

Sir, 	

91198 filed by Shri Babu Lal Prajapatj. Vs ICAR. 
 

/ 

I am to forward herewith a copy of CAT Jodhpur Bench judgement 
in O.A.NO.91/98 filed by Shri Babu Lal Prajapati Vs ICAR for information and guidance 	 - 

2 . 	
Shrj Babu Lal Prajapati T-II-3 has filed court case against 

council's instructions issued vide Council's letter No.143/94_E8ttIV dated 10.1.96. The 
Category bar has been removed vide council's letter 

No.143/94Exv dated 1.2.95 and it has been provided therein that 
existing employees at level T-1-3 who poasess qualification prescribed 
for entry to category ii by direct recruitment will be placed in T-II-3 
w.e.f.1195 (2) It has further been laid down that for subsequent 
merit promotion from Grade T-II-3 to T-4 services rendered in T-1-3 grade will count towards computation of  promotion The 	 five years of service for merit 

provision No. (2) has, been withdrawn vide Council's 
instructions letter No.14.3/94..E IV dated 10.1.96. 

The CAT Jodhpur has delivered judgement that a candidate can 
only claim a right of consideration for the next higher rank, he cannot 
claim next higher rank as of right on the basis of his 

fLéThümbe 
of years on the'lô Iàhk''In 	

working for 
 a Scientific Institute like the respondentg.next higher ranks are given after due consideration 

of performance of a candidate on an immediate lower category. The 
conferment of next higher category is not done as a matter of routine but 
the same is done after assessing the performance of a particular person 
on the category of post he is workiig for further conferment of higher rank, 	

cannot be heard to say that they h 
eligible for conferment of next higher rank looking to the number of ad become 

 years they had worked on the lower rank as per the earlier order. 
In view of the above ,we are of the opinion that there is no illegality in issuance of Circular No. 14- 3/94Ett .IV dated 10.1.96 which clearly mentions that for next higher rank past performance of a 

candidate on the immediate lower category shall be 
the consideration / The judgement may be brought to the notice of the all concerne 

employees(s) of your Institute for information similar cases may be 
dealt with according to this judgement. 

vx~~,  

Copy to:-, 
1. 	All Section in ICAR Including K.A.B. 2.. 	

All dealing Assistant in Estt. IV Section. 3. 	Copy for file No. 143/94-E5ttIV 

Yours faihfuliy ,  

Sethj 
Under Secretary(Tech) 

Urid e r TJi I) 
Secretary (Tech.) 

r ... 	

7' 



IMP 

To 

iii', 

ILAIf h 	cnrch Larn)!e)( t oF ULh :o Jinri, 
Umiom, 

AA'N -vA Q x o 1-7 e- 

Ihrouyh proper chnnriel) 

ub 	cflovl Of Lit0jor y  wir and subrequent imposition of the fl1nc 

Uct 	Your Lircui-r o. )(L( ) 17/3 ULu, Z3rd Uec. ,'99. 

.1 r, 

with rereranc to hnye, I bei to lay the foliowing ieu 1nes 
for your kind con .idsrnt ion and neccsary action 

That sir, in a sue r'oto action, Ofiice removed cteory liar 
from cnteiry 1 to cute ,nrv II vide order i,o. uC(Iir* )/1/89 dtd. 
3rd (Jct., 1 97 wherein I uas placed in Lateory II that is i-I1-3 

fromi-J-j w.e,r. 	,1.95. 

- 	 A5 per th 	 o 	 n above iu roto dc1in I 8 clue ±o get promotion r-4 w.e.r. 131.2000. 

&ut it is very urprl4i.t that Ufrica all of a suduen, without 
efforainq any opportunities impoed the eme category ar on me 
taking  the plea of hon'bie CAY judjcment of ouhpur tench vide 
Ufjce Order No. iQC(k12)/99 dtd. 2.12.99. 

Here, according to my knowledge the plea made by the office 
for above removal i contradictory to that of Hon'ble C/T judgement 
as the same is not at eli related to removal/withdrawj of category 
bar. 

Further, ionpoition of category brr,which was removed more 
than two years sack b y  a uo rroto order, is tigaint the zpirit of 
justice and açjeinst Lhe provjjon uf ovt, of India's on promotion. 

Under the nboja cii ctjm-tonces, I request your kind honour 
to kindly rexamino the case in the iight of natural justice 
und 'ovt. if India' 	provision to this effect. 

Further more, 	 Scf . n that oiionywith abave imposition of 
cc tecjory POr two more order, have )een displayed on the Notice Bonra 

related to proao4jion/ ramoval of category liar etc. of some 
technical pconnel whci cia urne of the existing 77-I-3 technical 
personncl,so cniind ualifij (s they do not fulfil the qualification 
criteri- 	F 1 pjeoidix -IV of J~uI2 1.5 of 5) were placed struiht way 
to cateJoiry 1II-J w.o. f./bfrween1. 7.U8 to 1.1.94 stating the 
provision of 7.2, 7.5 of Lh.As per the proviion of T3R which deals 
w ith promotion of tcc;,,icnl personnel tht i3 33 1/3 , quota under 
promotion. 

I12re, the •ox d p -Jrraia; - a per the 6ovt. of India decisjon/ 
Tbk promotion can Le made to any person in cate -iory 1 of any grade 
posessiny c.juntification p:e-cribd for category II woujd be 
antitled to be rsmoted to c'tc .ory II Farade T - I 1 - 3. 

ha above action of t.hr,  of ice which ovcrlrooks the fact 
thit betucen Grioie 1 - 1I of cateory 1 and 3r. I - Il - a of Laledory II 
there is a 1ired of 1-1-3 of catenory I which to be filled up through 
£'lectinn me thnd suliject. to 'ivail.ocility of vacancies. 

lou j .er thn plai.o re'din.1 of the oroer No. 	C(IO2U/99/41 dtd. 
11,1.99 and d rdar PI n. '(()2J/99/42 dto. I1.12.99, 22 vacancies 
have L5fl -Filled up, it ream to -fill up 22 vacancie3 Ofrice need 
at 	66 sanctioned pots ofi-1I-3 which i believe is n o t 
available 'nJ iii croa 	toe tatrl sanction po-ts, if of-I-ice tukas 
into c

- 	 Iloreover, 1nsjc.crtijco th 	exitin-, 1- 11 -3 in position. 

(') 
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utiilcr an y  circurn t flC 1' 	 ,:nt 1 ()n Intuit] thrt)u(Jh 	t31ecti nn con 
not have r r.spective cf4ect Lhet is prior to selection 
proce5. 

The above 	s v'r ,  fLI11d up without Fny notiricotion 
ihich i.S m3ndtorj as per rule. 

In view of the above, it may please be noted that 
if the above Orcor are not re examined/crince lled, the same 
wiLt adversely effect our carcer advancemnt becauje of 
artificial non-availability of the posts due to above action, 
hich I believe .us dj;c ith iii motive for self interest 

nerjlectincj/vioin ing thtu Couneil' s instructions to this 
effect by misreprcntirij the same to the eiection Committee 
by the concerned Section. 

Unuar tho above circumstnces, 1 request your kind 
honour to look inLri the mat tcr at an erriy date. 

ihonk.ing you, 

Yours• taithruily, 

ii 

/i 
.12LC4i)- 



• 	.- 	 4u1 ;x017e-A 
INDIAN CJUNC1L OF AGRICULTURAL .ftESEARCff - 
ICARRESEARCII COMPLEX FOR. N . E.H. REGIOI\L 

UMIAM-793 103. 
) 22/99/6 	 Dt. The 271h  September, 2000. 

ORDER 

in pursuance of the Councils instructions vide No,1S-1!97.Estt.1V (It. 3.2.2000 and on 
recommendation of the Five Yearly Assessment Committee , the following tcchn0F1aff in the 
grades T-I-3 (Group I and II of Catcgoiy-I) of ICAR Research complex for N.E.H. Region , Umiani 

• 	are placed in the grade T-3 in the scale of Rs.4, 500-125-7,000/- with ef1ct from the dates shown 
against each 

Si. 
No. 

Name of the Technical 
Personal (Sh./Smt.) 

Desig- 
nation 

Name of 
Centre 

Date of effect 

1 Junigo Basar Lab.Asstt AP.Centre 3.2.2000 
2 NiranjanTai 	- Ficidman A.P.Ccntre 1.7.2000 
3 King.son Kharpuri Lab,Asstt Hqs.Umiam 3.2.2000 
4 Sashi Kanta Dwivedi Lab.Asstt Hqs.Umiam 3.2.2000 
5 Shinewell Nengnong Lab.Asstt Hqs.Umiani 3.2.2000 
6 T.P.Pradhan Ficidman 1-Iqs.Umiani 3.2.2000 
7 P.N.Singh Fieldman Hgs . Umi am_ 32.2000 

Rameswar Rai Stockman Hqs.Umiim 3.2.2000 
9 1 A Das Choudhuiy Ficldnian Hqs.Um1am __j 3.2.2000 
10 _C.LianaMizo Fieldman Hqs.Uniiani 3.2.2000 - 
11 f G.K.Basumatari 	.. Stock.man Hqs.Umiam 12:2000 
12 H.S.Nongkynrieh Ficidnian Hqs.Umiam 3.2000 
13 Kusha! Ch. Bora .Ficldman Hqs.Uniiam 3.2.2000 
14 Paban Kr. Phukan Ficldivan Hqs.Uniiani 3.2.2000 
15 
16 

D.C.Bannan 
Manik Ch. Das 

Ficidman 
Fieldman 

Hgs.Umiarn 
HqUrniani 

12.2000 	- 
3.2.2000 

1 7  Ylubaltu Thabah Ficidnian l-lqs.Umiam 12.2000 
1 .&4 Prabhat Ch. Das Fieldnian I-Iqs.Umiam 3.2.2000 
19 	H.Thakuria Ficidman I-Iq.Umiam 12.2000 
20 	Phen Singh Syicm Ficldman  Tlqs.Unani 3.2.2000 
21 	Munindra Kr, Das Fieldman Hqs.Umiani 3.2.2000 
22 	Aiorntiniai Nongbri Fie!dman Hqs.Umiani 3.2.2000 

3.2.2000 23 	AK.Dey Fieldman Hgs.Umiam 
24 	1 Naen Ch. Das Fieldnian 14qs.Uniiani 3.2.2000 
25 	K.Barman Ficldman Hqs.Umiam 3.2.2000 
26 	Deben Ch.Das 	 -- Ficidnian Iiqs.Uiniani 3.2.2000 
27 S.N.Talukder Ficidman Hqs.Umiam 3.2.2000 
2 Bikash Ch.Shaniia Ficidman _____ I'lqs.Umiani 3.2.2000 
29 	Prafla}) Nr. I )c.y 

D (..'.Deka 
 i'icldnian llqs.Umiani 3.2.2000 

Fieldn'ran liqs.Umiarn 3.2.2000 
31 	Jyanta Das Ficidman HqUm jam 3.2.2000 
32 	P.K. Barnian lrcldman Hqs.[.Jmiam 3.2.2000 
33A_K.Dcka Ficidnian iiq;.Umiam 

I Ljs.Umam 
}Jqs.l. Jnriam 
lbs Un inn 
KVK,Tum 

.Mwlipt.jr
Mnipur 	- 
Muirjw 	- 

3.2.2000 
I .7.2000 
1.7.2001) 

1 . 7 2000  
3.2.2000 

i 
12.2000 
32 	OU0 

34 	(1 .Kharkongor 
35 	1 13.B.Chullai_________ 
36 	Tarun_Ch.Sharma --____  

Ficldman 
F'ieldman 
Ficldinan 	- 
Ficldmari 37 B.R.Marak  

L 
2. _ 	o111011 	I  

K.Soni I49__.___._.  
k.___._.. 
Fieldman 40  M.Rainam  

11 \M1rhirSrnPhIL 	-- I aldm in 

/ 
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__ 

-- 43 Y. Raienjnh FieIdm.an Manipur 	3.22000 
44 R. N. Paith Reidman Manpur 	1.7.2000 
445 Ajza Fleidman Mizoram 	f 3.2.2000 
46 Lasm Liana Fie!dman Mizoram 	3.2.2000 
47 LaJrinawm 	Pachuau Fieldman Mizoram 	t3.2.2000 48 RZokhuma Fieldman Mizoram 	3.2.2000 
49 DurgeshChancfa 

, Lab.Asstt Mizoram 	I 3.2.2000 
50 B.Talukder  Fleidman Na)and 	1 3.2000 
51 —Borah N.0 Fiejdma,ri N,9aIand 	1 3.2.2000 
52 K.C.Handique Fieldman Nagaland 	3.2.2000 
53 Sona Babu Singh Fie!dman Nan2l;;nd 	3.2.2000 
54 JadavëHTSharrna Fieldman Nagjnd 	3.2.2000 
55 DipThapa Fialdman Sikkim 	3.2.2000 
56 P.T.Youzon Fieldman Sikkim 	3.22000 
57 Ramesh.Kr.Chettri Stockman Sikkirn 	3.2000 
5EF Lok Nath Khatiwara Fiedman Sikkim 	T 3.2.2000 
59 	- A.P.Dubey_____________ Fieldman Sikkim 	3,2.2000 
60 A. K. Bhattacharjee Soc1nan 	- SU<kim 	3.2.2000 
61 Maheswar Sinqh Reldman Sikkim 	3.2.2000 
62 nopalbjee tockman Sikkim 	3.2.2000 
63 J.P.Pandey Met.Obsevr Sikkim 	3.2.2000 
64 Manan Yadav Fieldman Sikkim 	3.2.2000 
65 Laxman Chettri Stokman Skim 	3.2.2000 
66 Jiwan Kr. Rai Stockman Sikkim 	2.2-000 
67 BudFzmer Stcyckrnan Sikkirn 	3.2000____ 
68Kett Stockman S<kn 	3.2.2000 
69 M.K.Karkidholy Fleidman Sikkim 	3.2.2000 
70 S.B.Prasad_______ Stockman Sikkim 	3.2.2000 
71 Basudev Ghosh Fietdman Sikkim 	3.2000 
72 jua Fieldman Sikkim 	3.2.2000 
73 Nirmal Kr. Das Lab. ,Asstt Thpura 	3.2000 
74 jy_pta Fieldman Tripura 	3.2.2000 
75 Sribus Debnath FieIdman' Tripura 	3.2.2000 
76 Spar. Lodh Grader ifIpJra 	3.2.2000 
77 P.K.Bhattachaya FieIcman Tripura 	3.2000 
78 Kanu Laskar Fieldman jpura3.2.2000 
79 Debabratachoudhury Fieldman Tpra 	1 3.2.2000 
80 SwapanKrDas FioJdman - Tripura 	1 3.2.2000 
81 _Jogendra Deb Bar San Tripura  
82 ,ftjit Sen Met.Obsevr. Tripura 	1.7.2000 
83 Pramod Ch.Sharma 

nGif 
Fieldman Tura 	13.2.2000 

84 Fdman -  ACentre 	11.7.2000. 

(N.fVcrma) 
Director 

No. RC (R) 22/99/6 	 Dt. The 27th September, 2000. 
opy101 W1IIU(U LU 

F.A.O./A.AO.Estt),/J-Ieid of DivisioiVjoint Director of centre concerned. 
Personal file/Service Book. 
Persons concerned. 

Sinha 
Asstt.Adrnn. Officer. (Adorn.) 



ii 	afii 
otr.0 drn iqrajvc Tnbuuaj 

I OSEp2WI 
LTT 

Guhtj Bench 

v5V 

0 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH 
AT GUWAHATI. 

ORIGINAL APPLICATION NO. 12/2001 

Shri Ashish Das & Ors. 	Applicants, 

- Versus - 

Union of India & Ors. 	Respondents, 

The Respondent Nos. 2 and 3 beg to file their 

Written Statements as follows :- 

1. 	 That all the averments and submissions made 

in the Original Application are denied by the answering 

respondents save what has been specifically admitted 

herein and what appears from the records of the case. 

2 • 	 That with regard to the statement made in 

paragraph 1 of the Original Application ( hereinafter 

referred to as the O.A. ) the answering respondents beg 

to state that while the order No. RC(R) 20/99 dated 

2 .12 .1999 has been issued by the Institute, it appears 

that there was no order issued on 27 .9.1999 as stated 

by the applicants. Perhaps it should have been No. RC(R) 

22/99/6 dated 27.9.2000. 

contd... p  2. 



41 

I 
2. 

3 • 	 That with regard to the statement made in 

paragraph 2, 3 and 4.1 of the 0 .A • the answering respon-

dents have no commeflts to offer. 

4. 	 That with regard to the statement made in 

paragraph 4.2 of the O.A. the answering respondents beg 

to state as per council 1 s Order No. 14(3)/94-Estt.IV 

dated 1.2.1995 category bar between Category I and II 

has been lifted w.e.f. 1.1.1995 inly in respect of 

employees in category I, possessing educational/technical 

qualification as on 1.1 .1995 prescribed in the Technical 

Service Rules of ICAR for direct entry to Category II. 

The council vicle Order No. 14(3)94/Estt.IV 

dated 10.1.1996 communicated the decisions of the council 

regarding counting of the service rendered in this grade 

of T-1-3 on removal of category bar from Category-I to 

Category-Il i ke. on placement of technical personal in 

T-II-3 from 0 T-I-3 grade for the purpose of Five Yearly 

Assessment, their services rendered in T-rII-3 grade will 

H 	only be counted. In other words, the service rendered in 

T-1-3 for the purpose of computation of five years of 

service for grant of merit promotion/advance increments 

from T-II-3 to T-4 shall not be counted. The council vide 

aforesaid letter dated 10.1.96 withdrew its earlier Order 

dated 24.8.1995 for keeping in abeyance the order for 

removal of category bar dated 1.2 .1995. 

Further the Council vide order No. P.14(8)1 

contd.., 
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94-Estt.IV dated 6.4.1995 issued relaxations in qualifi-

cation for promotion from ategory I to Category II in 

the functional group of Library/I nformation/Docurnentation 

and Press Editorial Staff in respect of council's employees 

in position as on 1.1.1977. Thereafter vide letter No. 

14(3)/94-Estt.IV dated 8.8 .1996 conveyed the decision of 

the Council that the council's employees in service as On 

1.1.1977 and possessing alternative qualification in terms 

of ICAR letter No. 7(10)/78-.Per.IV dated 27.11979 and 

letter No. 14(8)/94-.E.IV dated 6.4.95 will also be eligible 

for category promotion from Category I to Category II 

w.e.f, 1.1.1995 in terms of Council's Eletter dated 

1.2.1995. 

The Institute vide order dated 3.6 .1997 

constituted a committee under the Chairmanship of Dr • U .C. 

Sharma, Joint Director of the Institute to screen the 

eligible employees working in T-I-3 grade and to recommend 
11 

to the competent Authority for removal of category bar 

for placement in T-II-3 grade of Category II as per 

conditions laid down in letter dated 1.2 .1995 and 27,1.79. 

The Committee examined the particulars of the T-I-3 empl-

oyees of the Institute including employees of its centres 

and recommended to the Authority vide their recommendeion/ 

proceedings dated 16.9.1997 and the same was duly concurred 

by the Administrative Officer for the approval of the same 

and was approved by the Director on 30.9.1997 and 



IL 

4. 

accordingly, the Institute had issued an order dated 

23.10.1997 removing the category bar in respect of 87 

T-I-3 employees w.e.f. 1.1.1995. 

However, the committee while scrutinizing 

the eligibility of the employees in the grade T-I-3 for 

removal of category bar has committed certain lapses in 

making the recommendation in favour of many non-eligible 

employees. As a result the order for removal of category 

bar dated 23.10.1997 contained names of many person who 

do not possess the required minimum essential qualification 

as on 1.1.1995.  It was as contained in the aforesaid 

letter dated 27.1.1979. It was also pointed out that 

constitution of the committee vide order dated 3.6 .1997 

was also not in accordance with the rules/instructions for 

constitution of such committees as neier any outside 

expert nor any sc/ST officer was nominated in the committee 

as is required as per rules 7.4 of T .5 .R. These lapses 

came to light only after issuance of the aforesaid order 

dated 23.10.1997. 

In fact, after the issuance of the erroneous 

order dated 23 • 10.1997 there was wide spread resentment 

leading to grievances from thousands of technical persons 

both (1) those possessing requisite qualifications and 

(2) other equally placed technical persons who were not 

beneficiaries of such erroneous order from within and 

outside the Institute • It had created a sort of imbalance 

contd 
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in the entire technical services of 1CM. In view of the 

above anomalies and reeentment, the Competent Aubhority 

i .e • the Director has immediately constituted a review 

committee to review the whole matter and advice to the 

Director in accordance with the rules. However, due to the 

busy schedule of the Chairman of the review committee, 

the review could not take place immediately and another 

committee was constituted vide order dated 13.8.1998. 

The committee under the Chairmanship of Dr. 

B • Lal although made many sittings as an 26 .2 .1999, 5 .3 .99 

and 17.5 .99 etc • and examined the representations received 

in the Institute against order dated 23.10.1997 and also 

examined the various circulars pertaining to removal of 

category br but failed to give any specific recommendations 

in favour of recommendations of earlier committee which 

had recommended the removal of category bar of T-1-3 

employees on 16.9.1997 and in the light of the Judgernent 

of CAT Jodhpur dated 18.3.1999 in 0.A. No. 91/98 filed by 

Shri Babulal Prajapati Vs. 1CM endorsed to the Institute 

by the 1CM with a direction to deal the cases of similar 

nature as per the Judgement and the proposal on the Note 

Sheet No. 7/N of RC(R)20/99 dated 20.9.99, the Competent 

Authority i .e. the Di rector has approved the proposal of 

administration to cancel the erroneous order of the 

Institute for removal of category bar issued vide order 

(i) No. RC(BR)1/89 dated 23.10.1997 and (ii) RC(BR)1/89 

dated 29.12 .97 and had withdrawn their placement in the 

contd... 
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Gr. 'II3 with immediate effect pending recommendations 

of a duly constituted DPC-curn-Selection Committee under 

rule 7.4 of Technical Service Rules. Accordingly, an order 

No. 	(R)20/99 dated 2.12 .1999 was issued. However, the 

Director has constituted a DPC-UM-Selection Committee 

as per the composition proposed by the AAO(Admn) under 

the Chairmanship of Dr. S.V. Nagachan, Joint Director, 

1CM, Miir Centre for further needful action in the 

matter, The committee held its meeting and conveyed 

the Director that a thorough scrutiny is required in 

categpry bars and their promotion matters related to the 

orders issued previously. Accordingly, another committee 

was nominated under the Chairmanship of Dr • Nagachan, 

Joint Director to conduct a thorough review in category 

bar removal case and representation received. 

In the mean while, in a related development, 

concerning of grievances of technical personnel, council, 

with the approval of the Governing Body vide its order jd 

dated 3.2.2000, prescribed modified Technical Service 

Rules on the basis of which the applicants and others 

were placed in the Grade T-3 vide duly constituted DPC 

vide order dated 2 .5.2000 and 18.9.2000 and DPC proceedings 

dated 22 .9.2000. 

However, in order to protect the service 

benefit of the applicants or others who could not be• 

placed in Category II w .e .f • 1.1.1995 for want of requisite 

contd . 
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minimum assential qualifications have already been 

assessed by a duly constituted DPC as per provision under 

Technical service Rules for the period of service rendered 

in the Grade T-I3 and prior to placement in the Grade 

T.-3 for each of the completed 5 years terms. Accordingly 

they were granted advance increments vide order No. RC(R) 

20/99 dated 11,12.1999, No. RC(R) 22/99/4 dated 26.9.2000, 

No. RC(R)22/99/12 dated 2.9.2000 and 9.10.2000 etc. Out 

of the possible maximum 3 (three) advance increments to 

be granted in a particular grade as per Technical Service 

Rules which the applicants have accepted without any hint 

of protest • It is to be mentioned here that three advance 

increments granted w.e.f. 1.1.1995 or afterwards are only 

consequent upon withdrawal of the order dated 23.10.1997 

and as per the TSR, the applicants are not entitled for 

grant of both the benefits of advance increments and 

restoration of the eroneous category bar removal order 

on 23 .10.1997. 

Copies of the aforesaid letters dated 1 .2 .95, 

10.1.96, 6.4.95, 22 8,8.96, 27.1.79, 3.6.97. 

proceedings dated 16 .9.97 duly approved by 

the c/A dated 30.9.97, Office order dated 

31,7.98, 13.8.99, Note sheet dated 20 .8 .99, 

Order dated 4 .2 .2000, 3 .2 .2 000, 2 .5.2000 

and 18.9.2000 are annexed hereto and marked 

as Annexures - Ri, R2, R3, R4, aS, $R6, Ri, 

R8, R9 9  RiO, Ru, R12, R13 and R14 respec-. 

tively. 

contd... 
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5. 	 That with regard to the statement made in 

paragraph 4.3  of the 0 .A • the answering respondents beg 

to state that the applicants were initially appointed in 

the grade T-1 / T-.2 in the category-I and not in the 

grade T-I-3 as mentioned in the application and were 

subsequently placed in the grade T-I-3 through promotion 

from the grade T-2 • The category bar was removed vide 

Council' a order No. F No. 14(3) 94-Estt .IV dated 1.2 .95 

only in respet of those staff possessigg the required 

minimum essential qualification. Even prior to the issue 

of Council' s order dated 1.2 • 1995 there was promotional 

auenue of technical staff in the Category-I, but the same 

was limited to 33 .3% vacancies in the grade of T-II -3 in 

Category-Il and it was also meant for only those employees 

possessing qualifications prescribed for direct entry to 

Category-Il. The order dated 1.2 .1995 issued by the Council 

pursuant to the decision of Governing Body of ICR in 

only to extend the scope to to all technical personnel 

holding T-I-3 in the Category- II as on 1.1.1995 irrespec-

tive of availability of vacancy, over and above the Depart-

mental Promotion quota of 33.3% • Therefore ,it is not 

correct that category bar has been hf ted between Category-

I and II in general for all Technical Staff in the Category 

I irrespective of their educational qualification. 

6 • 	That with regard to the statement made in 

paragraph 4.4 of the 0 .A. the answering respondents beg 

cond. 
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to state that the educational qualification of each of 

the individua.l applicants has been presented in the 

following table and the required qualification for removal 

of category bar as on 1.1.1995 prescribed vide Council's 

order dated 1.1.1995 and 8.8.1996 have been 	r esented 

in a Chart, which is annexed hereto as Annexure - R15. 

Si • Name of the applicant Educational! 
No, Technical 

Qualific ations 
-  

1 • Sri A • Das Choudhury P .0 • 	(Corn.) 

 Sri Mit Dey H.S.L.C. 

 Sri M.C. Das H.S,L.C. 

4, Sri P.K. Phuan H.S.L.C. 

5. Sri T.P. Pradhan H.SJ.C, 

 Sri H. Th&c.uria H.S.L.C. 

 Sri Rameswar Rai I.Sc ( Inter Sc.) 	- 

 Sri H .5 • Nongkyarieh P .U. 

91 Sri Deben Ch. Das H.S.L.C. 

10. Sri Shineweil Nongneng P.U. 	(Sc. 

11 • Sri Jayanta Nas P .U. 

12. Sri DilipCh. Barman H.S.L.C. 

13, Sri Kshitendra Barman H.SL.C. 

14. Sri Deben Ch. Deka H.S,L.C. 

15 • sri Munindra Kr • Das H .S .L .C. 

16 • Sri Bub situ Thabàh H.S .L .C. 

17, Sri S .K • Dwivedi P .U. 

contd... 
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18, Sri K .C. Hand.tque p .tt. 	(Corn.) 

 Sri P.K. Dey H.$.L.C. 

 Sri Phen Sing Syiem H.S.L.C. 

 Sri Prakhat Ch. Das H.S.L.C. 

22, Sri S.N. Talukdar H.S.L.C. 

23 • Srnt • A • Nongbri H .8 .L .C. 

 sri K.C. Bora H.S.].C. 

 Sri Bikash Ch. Sarmah H.S.L.C. 

 Sri P.K. Barman H.S.L.C. 

As none of the above applicants possess the 

required educational/technical qualification as per 

Council's order dated 1.2 .1995 and 8.8.1996 they are 

not eligible for lifting of category bar on the strength 

of these orders. Council' s Order dated 10.1 .1996 was in 

supersession of its earlier order dated 24,8.1995 keeping 

in abeyance of the initial order for removal of category 

bar dated 1.2 • 1995 and to clear the confusion regarding 

computing the period of service rendered in the grade of 

T-I -3 i .e. prior to possession of necessary educational 

qualification and removal of category bar. Therefore, 

it only underscores further the necessity of technical/ 

educational qualification to be qualified for either 

category jump or for computing eligibility for next 

higher grade. 

contd 



II. 

7 • 	 That with regard to the statement made in 

paragraph 4.5 and 4.6 of the O.k, the answering respondents 

state that it is only a routing matter to call for nece-

ssary documents from the technical staff to furnish their 

educational/technical qualification to update their 

service records and to place them before the committee 

for determining their eligibility for removal of category 

bar, 

8 • 	 That with regard to the statement made in 

paragraph 4,7 of the 0 .A • the answering respondents state 

that the order dated 23.10.1997 was erroneously issued 

and was withdrawn vide order dated 2 .12 .1999 as it has 

been stated earlier. 

9 1 	That with regard to the statement made in 

paragraph 4.8 of the 0 .A. the answering respondents state 

that after issue of the order dated 23.10,1997 it was 

found that certain lapses have occured in respect of 

both constitution of committee for removal of the category 

bar as well as in determining the eligibility criteria 

in terms of the Technical service Rules of ICAR and since 

the same Was issued on the advise of a committee, autho-

rities immediately took action and processed the matter 

further for their review to weed out the names of those 

staff who do not possess the required educational and 

technical qualification, but were erroneously included 

in the proceedings of the committee for removal of 

category bar on the basis of which order dated 23 .10.97 

cthntd. 
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was issued. Accordingly a Review Committee under the 

Chairmanship of Dr. H.S. Gupta was constituted vide 

Office Order No. RC(BR)1/89 dated 31.7,1998 followed 

by orders of even Nos. dated 13.8.1998. In the meantime 

Council circulated the copy of the Judgernent of CAT 

Jodhpur Bench vide its F. No. 15(9) Est.IV dated 28 .6 .99 

with the instruction that similar Cases may be dealt 

with according to the said judgement. As already mentioned, 

the above j udgernent was in regard to Council' s Order 

dated 10.1 .1996 which was issued in c larification of the 

original order for removal of category bar dated 1.2 .95. 

Finally, on the outeome of the different sittings of the 

Review Committee Meetings on the erroneous order dared 

23.10.1997 as well as in the light of the Hon'ble CAT's 

Judgement, Director vide his order dated 2.12 .1999 

withdrew its order dated 23 • 10.1997 pending recommenda-

tion from a duly constituted committee as per provision 

under Technical service Rules and further orders. After 

thorough scrutiny of the matter of the applicants, it 

was found that they do not possess the required miziimum 

e ssenti a]. qualification for removal of category bar. 

Therefore, the content in the application that they were 

enjoying the benefits of higher post/grade from where 

they were reverted to the earlier category is not tanable. 

A copy of the Note Sheet dated 27.4.2000 

and proceedings of Review committee are 

annexed hereto and are marked as Annexures-

R16 and R17 respectively. 

contd... 
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1. 	That the respondents deny the correctness 

of the stateeflt made in paragraph 4.9 f the O.A. In 

fact it Was at the initiative of the authorities vide 

its Circular No, RC(G)17/86 dated 23.12.1999 that repre-

sentations were invited from the technical staff to be 

received upto 31st January, 2000 in order to ma3e it 

convenient to redress their grievances/representations 

if any at a time. Accordingly, a Committee Was also 

constituted vide Order No. RC(G) 17/86 dated 4.2 .2000 

to sort out the grievances expressed in the representations 

and on the basis of recommendations of the committee, 

orders for removal of category bar of all the eligible 

technical staff in the grade T-I-3 were issued vide duly 

constituted DPC vide order dated 22 .5.2000 and Note Sheet 

dated 12 .6.2000 and as per proceedings of DPC dated 

14.6.2000 and order dated 14.6.2000. 

It was only a related development that the 

Council Authorities with the approval of the Governing 

Body issued the order dated 3 .2 .2000 wherein the entire 

matter of removal of category bar and other service 

conditions of technical persoa$were modified • Orm the 

basis of this order, all the eligible technical persons 

in the grade T-I-3 including the applicants were placed 

in the grade T-3 vide office order dated 27 .9.2000. Since 

the grievances of the applicants for placement in the 

/ 

contd... 
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category-Il have already been met. It is not true that 

their representations are yet to be disposed • In fact 

neither the applicants preferred to represent against 

the grant of advance increments to them J4  nor even 

represented after their placement in the grade T-3 vide 

order dated 27 .9.2000 wbich only confirms further the 

±±t±Rtx legitimacy of the office orders as well as 

settlement of their grievances. It is also to mention 

here that all the incremental/financial benefits accrued 

to the applicants after the advance increment orders 

issued by the authority to the applicants consequent 

upon withdrawal of the order dated 23.10.1997, have been 

drawn by them immediately after issue of the order for 

placement %n CAT 3 dated 27 .9 .2000 without any hint of 

protest, which only further substantiate the fact of 

settlement of their grievances. 

11. 	That with regard to the statement made in 

paragraphs 4.10 and 4.12 of the O.A. the answering 

respondents beg to state that the removal of category 

bar vide this of fice order dated 23.10.1997 was erroneous 

and not in conformity with the instructions laid down 

in the Technical Services Rules of ICAR and therefore, 

the same had to be cancelled. Aforesaj.d order was only 

in the light of the judgernent of the CAT, Jodhpur Sench o  

aot in purauant to it as alleged in the application. The 

contd.... 
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original application at Jodhpur Bench itself was against 

Council' S letter dated 10.1.1996 issuing clarification 

in the matter of its earlier order dated 1.2,1995 regar-

ding removal of category bar and as such they c an ke nt 

be entirely different matter. So far as the office order 

dated 2.12 .1999 is concerned only the theme of the 

judgement of the Hon'ble CAT verdict was referred. It is 

not irrelevant to produce a part of the above order here :- 

"that a candidate can only claim a right of 

consideration for the next higher rank, he 

cannot claim next higher rank as of rights 

on the basis of his warking for requisite 

nuiiber of years on the lower rank • In a 

Scientific Institute like the respondents' 

next higher ranks are given after due con-

sideration of performance of a candidate 

on an immediate lower category •.....,... 

Therefore, applicants cannot be heard to 

say that they had become eligible for 

conferment of next higher rank looking to 

the nunber of years they had worked on the 

lower rank as per the earlier order". 

The CAT verdict only emphasizes that in the interest of 

quality as well as uniformity and equality an order issued 

contd.... 
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earlier if found erroneous can be withdrawn, The matter Uso 

has further bearing here as has been proved from the p1icant' s 

claim in para 4.8. of its applicationtt to have enjoyed the 

benefit of higher post/greu albeit on the strength of an 

erroneous order prior to its cancellation vide order dt • 2.12.99. 

12 • 	That with regard to the statement made in para- 

graph 4.11 of the O.A. the answering respondents state that 

since the order dt • 23 .10.97 was erroneous and not in confer-

mity with the instructions laid down in the Technical Services 

Rules*  the sajne had to be cancelled. Tt is to be noted here 

that even if the above order gras not withdrawn, the same would 

not have yielded any benifit to the applicants as they are not 

to be conferred automatically the next promotion untill they 

possess the requisite qualification 1  Promotion to technical 

staff under TSR of ICAR is granted only on recommendation of 

an expert committee after due consideration the qualification 

commensurate to pay and prescribed duties of a particular cate-

gory as well as their performance in that grade etc • As already 

mentioned above necessary action on the matter of disposal of 

representations called for vide circular dt. 23.12.99 were 

completed and deserving technical personnel were identified on 

the basis of the exercise have all been placed in the Category-. 

II • The applicants who do not possess the requisite qualification 

were placed in the category-Il on the basis of relaxed criteria 

vide Council's order dt. 3.2.2000. The incremental benefits gran - 

ted to the applicants consequent upon withdrawal of the order 

Pontd 
. 0 0 . 
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dt • 23.10.97 as well as their placement in the Cat-Il vide 

order dt • 27.9.2000 has already settled the matter to the s 

satisfaction of all and no further representation from the 

applicants after that Was received to further substantiate 

the fact. Whatever representation Was received from the 

applicants after 27.9.2000 was only in the matter of grant 

of advance increments i .e. requesting the authorities to 

grant 3 Nos. at a time instead of 2 or so and so. Even one 

of the applicant at si • 10 viz • Shri S • Nongneng submitted 

such X;preSentatioti dt. 16.3.2001 (copy enclosed) during the 

pendency of this 0/A. Since the orders of adv. increments 

were consequent  upon the withdrawal of category bar order 

dt • 23.10.97, it ajilounts to unconditional acceptance of the 

later in favour of the former without leaving any grievances. 

Therefore, it is not true that authorities have not acted on 

the matter. 

A copy of the representation is annexed 

here to and is marked as lnnexure- a 18. 

13 • 	 That with regard to the statement made in 

para 4.13 of the OA the answering respondents beg to state 

that pursuant to the relaxation in criteria granted vide 

Council's order dt. 3.2 .2000. the applicants as well others 

wjo were left out for want of necessary qualification, were 

all placed in the re-designated grade T-3 in Category II 

with effect from the date of notification of the aforesaid 

order. 

coritd.... 
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14 • 	 Tb at with regard to the statement made in para 

4 • 1.4 of the 0 A • the answering respondent state that without 

possessing the requsi te educational and technical qu al i fic a-

tion for placement in the next higher grade, the applicants 

can not claim to the benefit which Was erroneously granted. 

In a scientific organization like ICAR, category bar as 

prescribed under Technical Service Rules, is a kind of 

educational/technical qualification bar commensurate with 

prescribed duties and pay of different grades belonging to a 

particular Category • Therefore, the same can not be diluted 

on the pretext of an erroneous order. Further continuance of 

the erroneous order would have consequent adverse effect on 

thousands of educationally/technically qualified as well as 

on other sithil any placed employees. Moreover, as stated 

earlier in order to protect the service benefits of applicants 

or others whose category bar could not be removed for want 

of requisite qualification, have already been assessed as 

per provision I.nder Technical Service Rules for the serWice 

rendered in the grade T-I-3 and prior to placement in the 

grade T-3 and necessary orders were issued towards grant of 

advance increments. Therefore, it is not true that 5 years 

of their sefvjce careers have been destroyed. It is a fact 

that the applicants are yet to acquire the necessary educa-

tional/technical qualification to avail the benefit of 

placement in the Category-Il as per the order dt • 1.2 .95 

but dor the sympathetic view of the authorities to notify 

contd 
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the modified technical service rules w.e,f. 3.2.2000 to allow 

them to be placed in the Category-Il on the strength of service 

alone. 

15 • 	 That with regaxd to the statement made in para 

4.15 of the 0A.  the answering respondent state that the 

respondent no. 3 being the appointing authority for the 

applicants, acts on behalf of the Council authorities at New 

Delhi within the Rules and the Bye Laws framed by the Governing 

Body. Therefore, he has the obligation to follow these irastr-

uctions of the Council authorities in letter and spirit. In 

fact the order dt. 23.10.97 Was against the instructions/rules 

issued by the Governing Body which led to violation of rights 

and opportunities of thousands of equally placed techhical 

employees of 1CM in differeht Institutes/National Research 

Centres/Deemed Universities etc • leading to grievances and 

resentments which were discussed in different national forums 

including Directore Conference etc. At a time when the Council 

id modifying the Technical Service Rules to improve and 

update qualification to achieve greater efficiency, any dilu-

tion in the required qualification for removal of category 

bar either due to an erroneous order or otherwise would have 

adverse effect in the entire set-up and the same will also go 

against the directives of the Governing Body/Council authori-

ties • As such there Was no other alternative but to cancel the 

erroneous order. Since the order was issued by the Director, 

it Was imperative for him to withdraw it which is perfectly 

within his jurisdiction. 

contd... 
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16 • 	That with regard to the statement made in 

paragraph 4.10 of the O.A. the answering respondents beg 

to state that the grievances of the applicants for place-

ment in the Category-Il have already been met albeit with 

effect from a different date (3.2 .2000) considering the 

fact that they do not fulfill the necessaru criteria of 

educational/technical qualification for such benefit prior 

to the issue  of the order for the relaxed criteria. Further, 

the entire period of service rendered by them prior to 

placement In the T-3 were duly protected within the limits 

of Technical Service Rules of ICR. Therefore, the conten-

tion of the applicants that there representations are yet 

to be disposed is not a correct. 

17 • 	That under the facts and circumstances stated 

above it is respectfully prayed before the Hon'ble Tribunal 

that the instant application is dismissed with cost. 

VERIFICATION.... 
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VERIFICATION 

I, Dr. Narendra Deo Verma, Son of Munilal 

Verrna, aged about 58 years, presently working as Director, 

Indian Council of Agricultural Reaearch, Research Complex 

for N E H Region, being duly authoriseda1d competent to 

sign this Verification do hereby solemnly affirm and 

state that the statements mie in paragraphs 1, 2, 3, 5, 

6, 7, 8, 10, 11, 13, 14, 15 and 16 are true to my knowledge 

and those me in paragraphs 4, 9 and 12 are matters of 

records information derived therefrom which I believe to 

be true and the rest are my huiTbie subissions before this 

Mon'ble Tribunal. 

1 sign this verification on this the  

day of 	 - , 2001 at Giaw all ati. 

J~6,,L ,O V7Zi7tf2  

Mow / Ofrector 

	

T. IF 9. 	l4cfig oit1 1 1i1 ift •  
ICAR Research Complex For N.E.H. Region. 

3f1qq, 1I[(i[ 

Umlam, Meghalaya 

SIGNATURE 

0 

U 

0 
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INDIAN COUNCIL OF AGRICULTURAL RESEARCH  • .'• 	. 	
KRIS&I BAVAN:NEW DELHI 

Ali 

	

• 	14(3)/94-stt.IV 	,•. 	 Dated: 10th January, 1996 

• 	To 

	

• 	The Directors/Project 'Directors/Zonal Coordinators of ICAR 
Research Institutes/ Project Directorate/ NRCS/. Zonal 
Coordinating Units. 

- 	Su.b:Rexnoval of Category Bar between Category I and Category II- 
question of counting of service in grade T-I-3 

- 

The iinstructions relating to the removal of Category bar 
between Capgory I and Category II of the Technical Services were 

C issued vide-Council's letter of even no; dated 1.2.95: "' 

A number of technical personnel represented that their 
seniority land promotion would, be adversely affecteLif,.  these 
instructions are implemented and that they will become junior to 
many Of the personnel who are promoted as a result of counting of 
service inIT-I-3 grade. Therefore, instructions contained in the 

' .7f above said Iletter of even number dated 1.2.95 were kept in abeyance 
vide council's E. mail/Fax/Telex/Telegram dated 24.8.95. 

The matter has •beenreconsidered and it 'has been decided by 
the competent, authority that on removal bf Category bar .frm 
Category I to Category II, i.e on placement of technical personnel 
in T-II-3 from T-I-3, for the purpose of five yearly assessment, 
their service rendred in T-II-3 grade will oni be co nted In 
other , EEe service rendere in T-I-3 for t e purpose of 
computation of five years of service for grant of merit 

	

I ç 	promotion/advance increments from 7I-3 ,o T-4, shall not be 	( 

	

I I 	count-ed. 	 • 	 . 	 . 	 S  

IL 	ciT /
3 / 	 OSD(S) 

1( 	.... 	
•'•' 

Copy to: 	• 	. 	f S  -' 	 . 	 , 	 • 	 -. . 

All DDGs/ ADGs/ Dir.(P)/ Dir(F)/ Dir(W)/ Dir(DARE) 	•. 
PPS toDG/. PS to Secy./ PS to FA. 
All Dyt Secys/USYs/DDPs/DDFs/SOs 

4,. 	Secretary, ASRB 	 . 
Secrety, CJS.C/Secys-Institutes'IJgc 
Guar.d file/ spare copy 	

S 

• 	H 	 . 



- 	- --. 

y r  
ANNEXWi- R3y 

' 	
INDL COUNCIL OF lGRICULTufjL RE FcH 

ii I H I DHtv!N, NEW DJ I d1I a 	

. 

Dated thett1,3995 H. 	 . -• 
To. 	• 

: 

The Dictàrs/pject Directors,'Zo1 COjnator 
oi IC.çR Research IflStitutes/projec 	irectrs/ 

Research Cenjres/Zona1 Cco 	Units. 

	

In qua1ifictjon fo. 	 from 
Ct.ItoCat..ii In the functional. g/ roup of Library/ 
infoatIon/Documentatjon and Fs ftoria1 

St!f.jn re.spect of Council's employ6 In posj_ 

• 	Sir, 	 . 	. 	. 

• 	... 	
ror to provide pron1otjon1 avOflu< to T-I-3 

mploees 	
Osit±o as Ofl.161.1977agj 	

the 33 1/3% quota, the TechnjçS-erviCc RuJc pvde for lternLe qua1if 
tions n e following fUfltjnl 

groupvId ConCj1's 
Circular 10.7(10)/78_perii 	

dated 27.1.1979 i 
1. FI1cj/ 	Technician 
2, I.boratory TOChfljj0 	. 	 - 
2, Wor1chop including Engineering 	. 

This faci.ljty was o far not available in other functioni groups. 
The matter hs been carefully Considered • and it has noj been decIded to 

provide sjj 	benefit to the 
technical employees in Position as on 1.1,1977 in the functjon 	

roup of (i) Library/Infofltjfl>/DQC 
and (II) Press &.Editorjal 	ccord.ing1y, the qualificaj05 
for the PUose of prnotjon from Caeqory_1 t 

catecoryti • S  for the abo0 mentioned fuflctjonai groups have been as per statEment at 

Subjec 



- 	 - 

N 

- 2-. 

This annrnent £s effective w.e.f, 1.1.1995, and 

will be epplicb1e to Council's employces in position 
as on 1.1.1977 

°0 	 Yours..faithfully, 
/ 

	

• • 	•• 	 • 	
> 	 •• /L: 'f-, 

	

• : 	.• 	• 	 DEPUTY SECRETZRY() 

Copy to 

Secretafy, 	RB/ll Deputy Secretries/ 
under Secrtaries/D.o.(p)/iJ.D.(F)/srFO,ICZ 

Al1DDGs/!'Jj. I.DGs/Diroctor(p)/(pinance), IC1I 
3 0  P.S.to D.Q./ P.3.to Secretary/p.S.to F.i...(D2'.RE) 

40 11Sectjbn, ICAR, KZB,Pusa ..? 

50 Secretay, cJsC• . 

6. Personal Zectio.n of 1 inistCr.(i'). 

(soniii 'Iwc-H) 
DER ¶CRTAfly () 

• 	 • 	 S 	 -. 	

•, • • i 	 t:. 	S; 	 • 	 •' 

• 	 • 

1 
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Cateo_11 

IN 	 QUAL I IC TIOJ 	
AZIEND2D QtTAI,IpTcTI 

* 	 . 

sentxal qu1ific10 for Extorxa1 Staff 	Esseia1 
alification for CCitorial Staff 	 ... . 

') 	 stet 
Dcgr Cf a rGcocd 

Unxvrs1ty 	1).asteris cgree of a reColSC 

in t 	 1ct to t job 	

UxiVcrty in tne sjcct rcicvant to 

rt1t' 	 . 	

. 	th jo 	quircn 	.. 

	

• 	
• 	OR 	.. 	- 

Ltr1cu10 with 10 ycars cxricnco 
- Bchc1orus degree/or Dtloma in  journ- ali-sm

Bacne10rIsD€rC/ Diioma 

	

- 	JOurn1sm 	- 	 - For oost s er-tam 

- 	 - 	- Esenta1 Qualmficaticn - 	
V 	 . 	 - -Essc l Eachc1ors Dgrce 	

m) Bacoi-ri CarS cxrmcnc 	tc lmnc 	
c,

mm) 3 ye zi 	Eriflce 	t 
C? 	 - 

tricb1te with 10 years expcm rencc 

iP .B OUJI?TIC 	
CIRg 	IITiON - 3ouj' 

PPiiCb1c to COl  
P0Si 	 cmloyc m .tj0 

as o •11.1977 for.Purposc of POti5 Only gmns \rac nc c5 	 33_1/ 3 

• 	 ---• 	

• 	
fcr 0panta1 b Ot1OnE. 

- 	- 	.. • 

H! 	-•. 



ii.:.j 	

..; 	 .. 

- 	.• 	
ThFF 

ITIbG tT?LI'Ic7TIoKJ - - 	

- - j 	I C 
ssential qualifca10 for 	

SQt4 	
Libra 

Docuenttion &e1ees tctt. 	

S€j1ces 
Informat- 

-- 	 - 

	

1. BChelr' degree with Diploma/Dgree(1) in 
	EaChJors àgr -  With 	 agree 

Libra/Irifoatjon Science (er) any .equiva1n 	(E.Lb) j Lbr/IflfO 	
Science 

degree Orcejfcate conferred by any organi_ 	(or) any cguiya1 	degree or 
sation E. aproved by the I:inist of 

Education 	
ce±ficat€. COferred by any oanj - 	Satio L arpved by the nist of Education 

-. 	

. 	 OR 
: I;trCU1. 

with 10 years ecrience FOR_O2!-R- STAFF 	 . 	 . . 	. 	
OR 1.. Bachelor's degree 	

l.Eachelorls d&gree years Cerience 	
* 	 Years 

CR 
* trjc Icat iith 10 yea QL-IFIcfIo' . 	 . . 	 . . 	
DI' 	LIFICpI6 

- - 

	 - - 

l.Ecrience o f 

)raence of iorn in 
UfliVesity/ 

Council or any 	
of repute in.. . . . ifltiute/ COunCil or any Other the rc-levent field. 	

* 	
of repute in the

Organisation - 	 . . . 	
. relevt fiE:lc. 

i1)Ynowleoge of one foreign language 	 S  

•....Ii)Xnow edge. of onr. foreign language 
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I- 	 riiiuri 	c. , 

X-1  JNI)!AN C(::NCI r. )l? A.;Rl(III;IURAL RESEARCh 

KRISJ II B1!,\Y,N: NE\V i)ILIfl 

t4(3)I94-ts1t.1V 	 J)a(cd 8th August, 1)96 

To, 	H 

- 	
The Directors/Project I)irectçrsIZonal Coordinators of ICAR Research lnstitutcs/Projcct 

/ 	
Directoratds/N RCs/Zonal Coord iimt ingUnits. 	 - 

Sub: Remo'al of Category Bar het\rccti Cat.! and Cat.i1-clarit'ication regarding 

applicability of relaxed aItcriia( i ye (jual ii ications 

Sir, 
Menf ion is invited to circular of even no. dated 1st 1eb. ,1995 wherein the Category Bar 

between Caçgory-i and Category-li was removed for those possessing qutli,fication for entry to 
Category-ILA question has been raised whether ICAR employees who were on the strength of 
he Council as on 1.1.77 i.e. the initial (late of formation qf Technical Services and possessing 
qualificationin terms of ICAR letter no. 7(10)/78-Per.11i dated 2.1.79 are also eligible for the 
purpose of Category jump from Catcjiory-I to Category-I I iii terms of Council circular of even 

no. date 1 .2195. 'ihe matter has been considered I) the competent authority and it has been 

decided thatiCouncil employees in service ts on J_. and posscssing a teinate qualifications 

27.1.'7'9 and 14(8)/94-ElY dated 6.494 will 

lscjehle for Category jumE. from Category-I to Category-il w.e.f.1.1,95 in terms of 

Cniincil'scikular of even no. dated 1. .95.  

Copy to: 

armai 

OSD(S) 

Al! I5Ds/AlI A I)GsII) ircctor(P)/( Fimi. )/(woms)f(DAf1 

PPS to L?GIPS to secretary, ICAR/PS to F.A. . 

All Dep9ty Secretaries 
DD(P)/ED(Fin. )/Al I Tinder Secretaries 

I.' ASRB 
All Sections, ICAR/KAB, ICAR 

Seretai4, CJSC/Secretary of. IJSC of ICAR Institutes 

Personal Section of A.M. 	. 

Guard Fle1Sparc copies 	 . 

/t c  

'1  

/ 

/ 
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Bahe1or1  s Degree 	 () Bc1icJ-or' Dcgrcc 

3'yeara' eYperlerice 	 ()' 3 YC' CI.PDX1CO 

Dco rli Q 	 c 	 D 

(') ExrericticC of wo'1ng 	
(i) JiperJEflr0 of ,crc?.n i Un i. oi 

. 	I13 Lutc,/C0JcJl or any ot,r 

OT 21 oth 	Organisatlon 	
dn113aL11 o2 rF1.L3 n the c- 

of repute in the relevant fld 

() 2 iLedgO of one fo1O.U1 J nuici 
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CLORY 
H ... 

brari 
• 	

.  

• 	 .'. 

(±) 	Bahelorts Dgree 	•iith Dip1oma/ (i) 	Báhelor's.Degreeof arcccinjscd 
Degree (B.Lm.). 
SCenCe. 

Library 	. . 	Univero ity with. Naster'o 
S. 

. (M.Lib,) 	in Lira/I.ti'iijon  
Science (LRany.,cquivaTcnt Dcgc 
or Cerficatc cocrrcd by any 	

• 

Oganisation wbich are appVCd by 
the Ministry of Ed&cation, •Govc±- 

nt of India, liko B3DOC and DR1C) 

• 	 •• 	 •: 
 Oi 

Has 	Dcgro of a rccognc1 
Uni\rci 	uth D]?loma 01 Drrrrcc 
(BbLlb.) in Liorarr/if ol _, ]  
Scicco (OR ny C( 	i r 	Cfl 	Cc 	cftc 
if conferi 	bir any Oi..anisation 
which are aprcd by th.c 1'nistry 
of 	1ucioi 	Qovornmpht of India. 

5 yea 	eeeflco 
bolccrs. 

for Dip1oa (ii) 	ea —it 	eTerinco fo. 	Dj j)j01  
hcldor3 

F0 r 0th 

10 1, S Degree  

5 yctrs' "expolience  

ixbio QaUjctjçs . 

QiTho.Uaio 

(i) 	Mter' 	DegrL 
Scj 

	

in Library 	•. 

	

relevant 	• 

(±) 	3 y.ai' 	CXPCTiCflCO for Dc 
orinLtio holders 

ii(jCj 

Experijce 0fW3rking in 
Uniy/I tituto /Council 
or any other Organis.t'jo of 
repute, 	.:. 

(ii) Knowledge of °ro Foreign kngurc. 

(ill) cperince of iorki.ng in lJfl:LVC iz ity/ 
Ins titij,tc/Couticl or ay . other 
Organiiation of ;.'eiutc.. 

(iv) Sc ience DCLrrCe 

0• • 	.•3/- 
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L!2L11f 	t i0 S Qflh iC..±!2ifl 3fQrjdij.fljij.l 

EditorinJ. Staj'f. Staff 

f () 	Dcher'S bcreo (i) 	I'1Lei 1 s Dee 	of 	a 
University in thc &ibjcct rcJcrint 
to the job rqui4'OmCflt. 

3 years' eporionCe in the - 
line. \ 	) 

Dcix'&Th Q t'on. 	\, DQo1nJif1C1tiQ11L 

. 	S..,  
Bachelor' s Degroc/Or Diploma in Bachclor' S Degree/Or D.plom 	_n 

I Journalism. JounoJ1Sm 
41 

EscntieJJialificati3OnS fpr 

rnslatorS , rIOo 

(i) 	Bachelor's Dcgre (i) 	ar3tor' s Dcrrce of ' 	rc'coFnlscd 
UnvcrstY 	the suhjCc 	icicvant 
to the job requircrncnL 

(1) 3 yors' 	experiencC in tho (it) Profwlonolr in 	lho lonrm rc 

line. concornod 

cc 	iifictio D 	iirhk 	l 

Bacliclor's Degree/OR Diplotha in 	' Bachelor's Degree/OR Diploma in 
S  Journlrn 

CATO 

Thccnti'J. itio4'or F'sen'b 	] 	01 L+' i 	O' 

EditorrJ_St'1f. S 

() 	 Bachelor's Dcg1'30 (i) 	Naster3 Dcic of a 
Unive.r3 ).ty in -thu sub'jCc t relevant 

• 	to the job requirement. 
S  

5 ycrs' 

'S 	 •, 

experience in - the (ii):3 years' 	q)OrcC 	n 	line. 

line. 	Mininlurn experience will Minimum. cx?or'IcnCe 4lJL7 ycnrs 
for lcral 

bc7 yeaxs, 10 yars and 12 10 years and 12 year3 
. 

years for lateral entry to posts 	entry to pC3t' carrying scalce of 
of Rsi1OO-'-16O0, 11501300-17C0 carrying 

1100-160, 
scales of pay of fls. 

R8 1300-1700 and 
pay 
and P.s.1500_-2000 ipccLiV'ly 

R.15OO-2OOO respectively.  
Lbe 

- 

/ 	 • , 



(4) Mtes Dcgo in the SUb jeot. Dachelor'3 Degroc/OR PI-o lfla  
Jounialisni. 

• 	(ii)B1ier's Dego or Pipa 
 • 	 in Journalism. 	 ,... 

& 1 41cfLosr 
c s 	to ; 

jr  
la. 

(i) 	Bhior 	Deg re e
. () 	Mter's Dcge of a rccgizcd 

Univcity in tho Subjcct ilcviy 
to the job req u ironic nt 

5 YC' 	O)QGflCO in th 
line. mInImLn 

(ii) 3 yenrs 	e 	icnco in thc li 0  
oojeC0 

7 YOLtrS, 	l°'cQre 
11iuiim cqDorionco will be 7 ycni, 

and 12 years 
for lateral ' ontry to posts 

10 ycaro and 12 ycars for io.l.;cr (Ll 
to ioth 

Carry-ing SCO1OS of 	3y of 
carrriflc F,rnic 	of 

R5a1VO1600, 	 0CL1700 	ncl Rs1101600 , 
Rs ,1 5 0o_2000 .15Oo200O rspocvo1y ,  

rcspcctier •  
(jIj)PlDfjCjcflCv in the J.anuao OOflCcrno(1 

D03 iri.hicj !ion o ~Oji 

fltors Degree in the SUbjt. 'flahor's Degree/OR Dj 011  
ournalism. 

Bachelor 	Dg0 or Diplbma 	• 
in Jou mel ism 	•. 	• 

• 	

- 

• 	 ._ - 
• 	'• 	 .... . 

I 
I 

, 	 •1 

fiz  

tI fllZL,JEL1. 

'for 	 i 

(j) 	14atrjclate with at loast 	• one 	car Coj'jLjc.0 
(i) 	Mr1iJto 	•fl 	1Ct 	Oflo 	(1' 

rc-levmt fiojid. 
Cc.rt'ictc 	in rcivnt fii. 

Matriculto with 5 yoa ri 
CXoriencc of working in U10 

Matreu1ato with. 5 yGai 	Ciricnco 
- respective field. of. hokiflg in 	11io rcpccbive nc 11. 

OR 

-•1 
.. 

I. 



NatioflrtJ- Tradc CcjftCabC 
 

S.. 	
National Jpproiiic0hiP ce 

or" cquit v J  
00nyc3x' 	o-poiCflCO in the - 

re'J-evatit field. 

4atiicUla 	
Lcn yen,' c1flCr 

A. in the 	3 GV!'rj1. I 

: 	'... 	•, 	
:' 	' 	' 	 . 	. 	' 	 . 	.. 

0 •  

'One year' 3 tre1fl1fl CeUI3C lU 

	

itht1ya1'3' ' 
	cr'iCflCC ii tl:e 

ooan field. 
CR 

4*Int0 nnediàto in 
in J11culthio. 

. 	
/ 	 S  

ccb 

4MatriCU1atO iit1 	tioil Tr:c10 

	

PprcntiCCP 	4( 

. 	 . . 
	Cert±.f'iCatO or (111

6 1.jL*?.1 

3 ycall3' eperier1co -in tho iCpCGt1hlC 

T 	
fiC)C1 

211 

-9Naj.oflaJ T1dC 
pprenbicP C cr 	ja'L0 (if 'h- 

Hat'1c) or cqujvaJCt1t ,ith 5 ,rc 

S 	
experienCo of 	rkiflg in the rcCpCCtIVC 

fioJcI. 

(L)FoD the po3t of .  1Coo1 a 	ndi I 

should bo ' lij tojaLe' ond tu- L1 Ir'vc 

pxof:LCOflCY LL COOl ifl. 

() Diploma in 	c 1evanit field. () Diploma in LC 
i1CVI)L i 1 icJL 

S 	 •,, 	
•, 	 • 0 

For onr casting nployoe5 holding poSiti0 	n 1 c Counci' on L1c 

• 	1st Janua, 1977. 	 . 

Fqcgo'I 	 '.. 

. 	. 

	

Eli.
Es c t1 	Ct. 

(i) ThicC yca' Diploina/ 	 *() 	yc' Di2lo 
a

1Pid b01' 

Bachelor' s Derce inrlevan 	
Dgrce:il] rcloV 	I id. 

fio. 	
.' 	• 5 • • 	 . 	 S  OR 

. * . 



4• 	- 

—6 

3 years' 5 exporicnco in the 
rslovant field for Diploma 
holders. 

.1 
(Ii) 3 yearn oxpor.iinco in Thc r1v;i11;.. 

fiolci for Diplomo. holdorn. 

• . 
	fiolds Iliera the durntion of Diploma Coursen avilah].o in the Conutry 

is only to years, the minimum quaJJiicition will be Two Yc arst l)ip1oia 
instoad of tflrco years Diploma. 

*or.or existing employees holding positions in the Council on The 
1st Jauaxy, 1977. 

.JorntorvTcchnjcuig 

	

• 	- 	Cat,cprr II, 	 S  

*()M irc-EYearul Diplomc/ 	 *(j) Three Yearn' DipJ,om:/flrflci!n' 
• Bachelor' 3 Dogr.e/ qqqivalent 	Dcgrec/ccivalont q l if ic :t 

	

H 	 qualiica-bion in bhe 	lvart . 	in the a-ievant field. 
field, 	•, 

OR 

I1atreulabo with ten yc;r' 
experience in the relcve5 field. 

OR 

Intenncd late in Sc icr]cc/Ii; cfl;)c(1j-t; . 
n A grictlurc, 

3 years' experience i the ,. (ii) 	fears' cxpericnco in the 
relevant field-for Diploma 	 f.ioid for Diploia hoacicrn, 
holders,- 	 . 

I Drs1rabc Qialificaoni 

Some oqeence ftr Bho1r' s 	Some exper:encc for BaChC1Qi S 
• 	Dcgroe holders, 	 Dcgio holer. 

• *In field4.ho1 tho duration of Diploma Coujjs aaila1lc in the C. i -- ry 
is only tuo years, tho minijmii qualification will be brc years' Diloma 
instead of three yeare Diploma. 

	

• 	

on]r c-dsting employees holdg positions in the Council on the 

	

.13t Jënuary, 1977. - 	 • / 

. 	 Q±nQ1)dinr Ejieerjng Worlcsliop Stgff 	• 

or CrtcirorrI 

Ess;gntial CJf -jc'ation3 
S 	 • 	 . 	 0 	 . 

(i) At leaet one yc-aas Trad 	(i) At leant one ycer'n Trade 
Certificate. •• 0 Cojfjcato. - 

• 	r1/ 



	

• 	
.• 4W 

(±) Fo 1 at xws a 
should. iavC Go ba Cone ral 

	

apppr)° 	I  

me 	
pioficiencY CciticaLL 

I 	 Corrpetc1cy by the 'arinO 14ercant1J0 

Certif.Ca 	
Department will be prE'forrcd. 

DcirahLc, QoificttiOfla 

(i) Higher Certffeate/fhP10 in (i) F1ihc-r CertifiCatd/Pl0 in 

tho T.radJ . 	
th 

o 	
e Trade. 

T yearl4 expeeCe ithe ,(±) Two ycarS ecrieflC
0  in the 

relevant fiel 
releaflt field. 	. 	

. 	 d. 
v  

FoT Cat'goc.J 	 . 
G5 Three yearS Dp].omaJ 	

r(i) 
Three ea.e Diplo t/PC1cI 03. 

Degx 
Bachelr 1 s De,r€o 	

cc in relevant I.2ld 

relevant field. 	. OTR  

	

0• 	

0, 

11atiOfl3l TrPdO Ccrb1f1Ct nf 

ITIo/Natb0n' 	pPrOPU 	p 

Cortif.Cae or?cqu1Vl0l) Ju (al 

ftcatiOflS w)-th son ye1 	 - 

7. experience in relevant fJEIldo 

4Hq1r1cula'te with Ln ycai 
experieflCG in the rcicvait fiold0 

At lca 	3 yoth 	
experiete .(±) kt lcat 3 years' cxpericneo .oi' 

. • for Dioia holders. 	
iploma . hoJdO r . 

OR 
OR 

Higher Certificat9/DiP10ma i 	
Higher CetiiQabC/Pb0h1 in the 

- 	the Trade with five yearS 1  • 	• 	Trade with fic yc3 1  cxVcricncO 

OxpOridnCO in the olaflt 	
n tho lcvant jc1d 

field. 	,, . 

• S  

* In uiald 
whore the duration of Dplvm Coursc-O avilcblC n Thr CrunLi'1 

is only WO yearS, the uIlnhiTPJm quc,LifiCat0fl will hc to 	
Dij..cma 

• 	
instead f three yeare Diploma. 

fl 4 'For on) rsting cmpyecS holding positi 3  in the CeunCLl Ot) 

Y 	j.t 	1st Januar, 1977. 	. 	 S 	 • 	
0 	 • • 	 • 

Pe aknOWl0 receipt of the letter. 
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• •: 	 • 	 ,. 	

0 	
• 	

Yours faithfuJ-1Y, 

(P.V Ilariharasankarl 
Director (Personnel) 
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to Director General, ]LIR. 
2. AlL Deputy Director3GOfleraJ-, ICIJI. 
3 'P.S. to Secretary, 
4. Sccretary, ASRB, Niral Tower, 26, Barakhaflbc). fload, Ncii 

5, P.L.. to Director (P), :!DAR. 
KEL Mditional Sccrea1io3CAll 
Deputy Director (Personnel5) K)R. 
Lii Under SccretarieS ..ICAR. 

ICR. 
1 0,Personnel I/II/I'J SoctiOn, TCdL 
11. Estt i/Il/Ill Section, IC, 
12.. Lii FctOrn3l 	tabliShrnOflt-°fl, ICI.R. 
13. Th. Sc..cotciry (Staff S1do). Q .J.S .C, III, NDchi 
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ANNtiXUR! -R6 
V 

INDIA N COUNCIL OF AGRICULTURAL REEARCII 
I.CA,R0RESEA]Cg COMPLEI FOR NEIl REGION 
L/MROI ROAD, BARAPANI, MEGffALAyA4793 103 

cr -3 NoJC(BR)1/a9 	 Dated Barapani, the 31P4, 1997., 

ORDER 	 - 

The Director, ICAR Research Complex, Barapani is pleased to constitute a Comi,iittee with the following S'cientists/ Officers in connection with the Removal of Category Bar from Cat 9  I to Cat 0  II of the TechrLca1 a'taff of this Institute r, The meeting will be held on Of6.97 in the Committee Room at 111000 A.M 0 	 P1 

le Dr. U.C, sSharma, 	Chairman 
Jt.Director(gQ) 

2i Dr.B.p,a,radav, 	Member 
Sr., cientist(AN) 	 / 

3. Dr0C.Rajkhowa, 	Member 

(VetyJarasitology) 
V 	

4 Dr.Eangit Kwnar, 	Member 
re Scientt s t(pp) 

ztoJ1oKharmawph1ang, Member cecy 0  

The nembera are requested to ma/ce it oonvtgjent to attend the aforesaici meeting accordingly0 	S 	 - 

( M. Khar7nawph1cil J 
Administrative OJ°ftcer 
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41.No. 	Nue of, the Name n f 	. 	 oC. ,Quatfi-.Ra 

Cçitrp iL\a_ tion_ 
1 iQ 

PQ 11 9, rj  

2. 	 /.$h.ri DebabEatu i.oy  Aw 

'3.. •.. ..,4i3± 	W.1i&r.att• 	.-.2l.10.756,..T)LLc S 

kt.4hmi,iL •.. 	 ..- 	 . 	.5 	22.1'L7-  

vhiI 	ai 	r.49' 

I t.hhx:L Sunit .r.hkan 	O 	o14.o 	l.$o. 

b't,4thjuP11ukan.Dutba: 	08.12.82HA,(Po.J i,$c.& 

Mt.TuuU 	aruah 	. 	 214. 12.82 	B.Sc,'. 

• yin 	SarJyoti.  .qdohain 31. 12.82 LA.C.rtiflo-. 
-' I 	- 	- at• couro o 

vj..th 
-. 

.i 1.' 	 kiri Baj ii C1i 	hi i'ya 	0 1.02.83  

4i3ni Subir Chakrabo.rty 	18.3.83: 	Sc.(Hø8.) 
• . 	. 

 

-li /S 	
..11 li0fl4k)I1X1 	 c. 11.83  

14 VShni J au .i Moxak& 	15. 2.8k 	B.A.  

4 hni 1)sb.ajyoti 	battacharjee. 

• 	
i 	.' . 	5. 	

•. 	 .. 

	

0 3.o3. 8 e 	 Ch.,a.- 
- 	- . 	/bj 	iinew11 Nongnen 	- 29.3.8 14 	'LA.(Hon5.in 

I . 	S 	
-• 	: 	

Kh  

uha1 Ch., 	ora •- 	15. 
 

Pabon 	r.Phukan 	- 	 . 
• 

_/ 	 S 	1S.3.83...H.SLC 

Ch.  

1210 J.$tni.,Tb.abah.. 	i 	S 	•• 8. 11.83 	.... 

,22. . 4lkI3irabhatCb.Da 	. 	30. 1i83 	
- 

• 	23 .4hzi ..Sha.bi Kt,Dt-vt ' 	a1083.:..u0 

,zk. .. -'5hri lia1adhar Thekurta. 	30. 11.83. 	MSLC 

4.. syi ' 	28 : 11.s3 	HG, 

,2. ,..4IinL Munira Kr.Dag 	.28. 11.83 	ILS.LC 

-27. . 4n t. .ioi tiai 	lontxki 	. 18 • 1. $3 • . HSLC 	. 

•,28.. • 	 C.Dska. 	. 	S 	• 	1.8.77.' 	IL.LC 

120 12.77 	}J5LC 

-30. .• 	..Ah4 A.K.D.y 	. 	• 	.7. n.'n'.. 	i.ç 	: 
• 	,31. j.liñ Na.0 0.ki. )a 	• 	Iê. ii. 77 	i1i.c 

S 
• 	 ii 	•• • 

• ,33 Praab kj- 	xa 	-. 	7.8 
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oZ th. 	NaoZ:the ' 	:-•. 'Dataf 	Q%i1jfl- .Rgx 
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Asi ah 1a a bo udhury 	 26.. 82 	P • U. Coin. 

v4 i.Døon Cb.Da 	 15. X1..82 	ix.c 
,3 iii .S.N.'a1iar 2.12..82 M.SLC 

.37. 4hri RLkaah thixa  

,-3.8 j$hii Ld.ana Mi 15. 7.$2' 1SLC 

49. 	4.PraJaab1r, D.y 	 16.7.&z 

..i. --hizri 	Lt. 1iari 	Praining on 

	

- 	 tenanc 

¼IzML),Jbangi 

	

- 	
o2L.7 	

•..• 	 . . 

IN td 
__  

• . . . 1 	 r& Gerifcpta & VIA_ Q.ura 
A,i.. j)na 

	U5LA 
:1. 	: 	 -.'. 	.•.. 	' 2.iontary 	I & • 	. . 	i 	.. 	: .............. . 	.. 	 . 	 Scj.Course 

I 	 1yrs, 

• . 	 J. i.ajaw 	
. 	. 	 6 i2...82.i. HLC 

• 	 .. 	 . 	 ... •... 	 - 	 - . . 	 . 	 . 	 . 	 . 	
. . 	 c on motor 

raecilanio.-2 yre. 
auj.iva. 	

. 	 Passed.  ............................ 
	. .,. 

	

i.. 	:..... 	. 	. 	.. 	. 	2 yr. 	. 	.. 
I ,iêr 	'.•1. 	htia-uxi 	 18-2-83 	1 1i .L C 

*.J. jii entary Course • . 	. 	 . 	• .. 	 ••. 	
. On,A.E. £ 

..

....................................... 	. . 	...:., 	;1.yrg. 

	

,147. ,jli. G.i..ia8uflatary 	
. 8-8-bj °  

J*ii. A 	
19-2-8'J  

. •. ..: 	. ......-. . 	:. 	• 	.2, 	lfleuta/ Course - 

. . 

	 . . 	 •V 	 OuA.U. &.Y:t.Sci, 

49- 	 aut31nIeura,;?.raaad . . • ,.•I• . . 	 11-i-8•3 	1. 	texin odi ate 
* 	 2 Dip1oa in Couu- 

• 	 . 	 . 	 . 	 . 	 •• •. 	
. 	 ;:T.. : . tor Course.(1 Yr. 

• ........... :5 mouthe18 	aya) O • 	yngp5 	• : 	 - 	1-2-77 	i. 	 •• 
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.. 	 in 	Ca)efl_ 
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Rcftro ,  to tb 	fft ce ordr of even flu. 
daUd 31st Ju1 19., tM 	t$g /orrcvtGb'tng the cao • of r.z of o or br frog ca terV4 *0 ca • agettveoujd not ehe2d•on.vz w*.dat. due ( 

• duatntotrative reeeon 4 thovafter. the oov4$tee' hce. boon ro..onsUtued to reutew ,  tho 80404U.. LL 
• 	In this Dnnecttan, the AOCUA0 Lt11 c .?z24 kon 
1808090 tn the &tonoLn Ioor4 t 1S3O (ij 

•Thts 2Ouos .wttft the apprc,a2 of the Dtreator. 
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COS
r • • • 	: 	: : • 	:• 	. : 

	• ilia •• 	f 	ooflHIiIutIug •  a 	• iocoid CominiUco • • 	• toview IIio 
• 	• • . • • . . 	. 	•.• . i'ccoiiiincndation of tho Coiutnttco ticid on 1.9.97 for ICiflOVfl of citegory bar of Iqclmknl 

stair Gr. T I 3 of Catcgoiy I to vIcc into 1 II 3 gi alo iid the inibility of ihc icvicw 

I 
I 

	

	 committee to amve at a dccon evcn aflcr ncirly 13 mouths ofit s rojistitutioil and hiving 
already mci in a number of occasions — confirms about the anonvthes in thc office ordcr(1) 

.• • 	
.:;. 	• No. RC(B1U1189 dL 23J0.97 (2) No. RCQ3)1/89 dt. 29.1297 :rerding removal of 

: • .: . . . 	• : ca(cgo bar and the same also not in copfoiti with Ruks 6.2 and 8.3 respectively, of 
Handbook of Technical Services with notes below it as amcndcd from time to tune 

• 	Even both the Comminees i.e. Committee for Rômoval of Cateorv bar as well 
•. • ag for It's Review were not constituted as per the norms laid down in (he Tecliical Services 

i-land book concerned. 	•. . 	 . 	 . • 	 ,•. 	
•: 	 • • 	 • 	 • 	 . 

. 	.. 	Therefore , in order to iniplement the Council's decision in letter and spirit as per 
• . • .'. • 	guidclines provided in the Tcchniëal Service Rules ,. Dftetor may like to take decisions as 

proposed below:- 	 • . 	• . 
• ,' • .. A. Cancel the erroneous orders of the Institute for removal ofcategory bar issued 

vide orders (i) No. RC(BR)1/89 di. 23.1-0.97 and (ii) No. Rc(BR)189 dt: 
29.12.97 and withdraw theirplacemeñt in the Or. T-ll-3 with intinediate effect 

- '.' • 	• .. '- ,.. 	• .,, . pending recommendation of a duly constituted DPC curn Selection Committee 
under Rule 7.4 of Technical Service Rules 	-- 

B 	Constitute a Departmental Promotion cum Selection Committee with the 
following mandates 

• '. 	
. '. To recommend the eligible technical persons in the grade T-I-3 of Category- 

I having necessary qualification prescribed under Rule 7.5 of Technical 
. 	 . 	Service Rules for promotion to the Or. T-ll. 

• 	. • 	 . To select the eligible technical persona in the grade T-I-3- of Category-I 
possessing alternative qualificationprovided in the Technical Service Rules 
for promotion agamst 33 1/3% quota on the basis of notional semority list 
to the next grade 1 e T il3 in the Category II 

•. To select the merit list of,tehnical persons inthe grade T-I-3 of Category-I 
• 	• ''having fulfilled the criteria provided inthe Technical -Service'Rules for. : '. 

promotion against 33 1/3% quota to the grade T II 3 of Category II 
• To recommend advance increments to the eligible technical persons in the 

Grade T I 3 
The DPC Cum Selection Comnuttee may be constituted with the following 

members and the date of meeting proposed 

1 	Dr 	, V / 	 .- Chairman 

2 	Ø- u 	 - Member' 

1 	3 	Dr. & b °"Outside expert' 

4 	Dr y&'.kS'AAu L 	— Member SC/ST 

5 	 2 	 - Member Secretary 

Date of meeting  

Nb 	2-0 

__- p 

NA 



Ill DI AN COUNCIL OF AUN IC 'JL'L'U hAl,  
ICR Rese.rch complex for N;E .H.ecj1on 
UHliM(po) -793103, tJinroj Road, MeqIi ayi 

' . . . 

1o.RC(G) 17/86 
	

Dated the 4th February,2000 

OFFICE ORDER 

A corn;idttee '.;ith 'thhe fol]oiinn o' fficerr is hereby 

con5tjtutd to revii'.J the rcüre;;enttions rcceive(1 from 

various technical staff of the inztt.H's and the regional 

centres on Ithe liciht of th(! Technical - ServicF. flutes and 

suagest recimrneridations for further ±mplem'ntDtion. 

Dr.S .V Ngachari, 	 Chii rrrian 
Joint Director,ICJLU?(RC), 
Manipur 

Dr.KJR.Dhjman, 	 liernher 
Joint Director,ICAR'), 
Tripura 

I Me rube r Dr.Kii1ash iCumar, 
Sr.Sdien.tist(Sojl Science) 

3liri .G . Sinha, 	 Jietuber 
Astt.Adinn .Officer(A(IJnn) 

The onnittne hou1d uhmit its report t the undersiqneci 

at.the.ear]jj)t. 

17 
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Copy to:-4 	concerned. 
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ANNUXURp 
INDIAN COUNCIL OF AGRICULTURAL RESEARCH 

KRISHI BHAVAN NEW DELHI 

No.1 8-1/97.Estt IV 

To 

Dated the 3 February, 2000 

All 	the 	Directors/Project 	Directors of (CAR 	Research 
Institutes/NRCS/projects Directorates 

Subject: 	Modifications in the existing Technical Service Rules of the 
(CAR— Notification regarding. 

Sir, 

As you are aware, a proposal for revision of some of the provisions of existing 
Tchnical Service Rules has been under detailed consideration of the 

Council fo the past quite sometime to remove the anomalies and to improve 
and updat the qualifications. 

2. 	
Thelmatter was considered by the Governing Body in its meeting held on j8th 

Novenber 1999 and based upon the decision of the Governing Body, the 
competent lau&rity has approved the foftowing changes in the existing technical 
service rules: 	 . 

T-lI-3 RS 
1-4 	RS. 
T.5 	Rs. 

o 	cr" 
\ 

On account of two overlapping grades of 1-1-3 and T-11-3, the 
assessment promotion has become redundant and therefore 1  grade 
structure in Cat.I and II has been modified as hereunder :- 

Existing 
. 	Revised 

200-85-4900 
000-100-6000 

1-i RS, 3200-85-4900 
T-2 

1500-125-7000 / 
RS. 4000-100000 

ATEGORy—ll 
500-125-7QQO 
5O0-1 75-9000 ' 

-3 RS. 45O27ppo 

00-20O-1 0500 
T-4 
1-5 

RTo-i 75-9000 
RS. 6500-200-10500 

As per the revised grade structure, the entrants of Category I at 1-1 
grade would continue to be regulated for assessment from 1-1 to 1-
2 after five years of service as at present. However ;  from T-2grade 
such personnel possessing the qualifications as prescribhrein 
further under this order for Category— II for direct recruitment, would 
be eligible for assessment promotion to T-3 grade after five years of  

V(3 

T-1-3 RS. 



d 

+ 
service, while those not possessing such qualifications shall 
become eligible for asses'sment promotion to T-3 grade only after 
10 years. of service in the T-2 grade. The assessment promotions 
from T-3 onwards to T-4 and T-4 to T-5 shall continue to be 
regulated at five years interval as at present. 

The provisions relating to CatQgory barrier' for assessment 	- - 
promotins from T-5 grade of Category II to 1-6 grade of Cat.11I 
has beenrevised as under: 

The technical personnel in T-5 grade (RS.6500-10500) and. 
possessing the essential qualifications' prescribed as 
hereinfurthër under this order for Category Ill for direct 
recruitment, shall be eligible for assessment promotion to T-
6 (RS. 8000-13,500) grade after completing five years of 
service in T-5 grade, whil: 

 The T-.5 Technical Personnel who d?  not. possess the 
essential qualifications as for direct recruitment prescribed.

,  

hereinfurther under this order for Catill shall be eligible for 
assessment promotion to 1-6 grade after completing 10, 
years of service in T-5 grader provided such technical 
personnel are possessing the qualifications prescribed under 
this order for direct. recruitment to Category II (T-3). 
However, such Technical Personnel in T-5 grade who do not 
possess the qualificatioris prescribed ..,underJhi order for 
direct recruitment to Category 11(1-3) shall not be eligible for 
further assessment promotion to Category Ill of the 
TechnicalServices. 

Since a revised single pay scale of 11S.10000-15200 by way of 
replacement of their erstwhile pre-revised pay scales as per the Vth 
Central Pay Commission, has been attached to the existing 
technical grades of T-7 I and 1-8, these :o  grades have been 
redesignated as uniform and single grade as T(7-8) in the giver 
pay scale of RS.'10000-15200 and the movement of technical 
personnel existing in these grades has been approved to be 
regulated under the 9ssessment system to the next higher grade of 
1-9 of Technical Service (Pay scale of RS.12000-16500) in the 
following manner: 

(a). Those technical personnel who are working in 1-7 
grade (RS.10000-15200) and have not been 
assessed for 1-8 grade would be eligible for 
assessment to T-9 (RS.12000-16500) grade after 
completion of 7 years of service in T-7 grade'. 

........... 

(b) 	Those technical personnel who have already been 
placed in T-8 grade (RS.10000-15200) will be 

I: 

i i 

;, 
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assessed for T-9 (RS.12000-1 6500) alter completion 
of 5 years of service in this grade of T-8. 

(I) The minimum essential qualifications for direct recruitment of 
technical personnel in Category I, II and UI at the entry 
grades thoroto would be as par the following model 
qualifications irrespective of the functional group: 

 

Category-I, Matriculate with atlëast one year 
Certificate from recognized institution in the relevant 
field; 

Category -II, Bachelor's degree in the relevant field or 
equivalent qualifications from a recognized'university; 

Category-Ill, Master's degree in the relevant field or 
equivalent qualifications from a recognized university. 

Based upon the above minimum essential model 
qualifications prescribed for different categories, the specific 
qualifications covering the relevant fields, lo pation-specific 
requirements of posts as well .s desirable specialization 
wherever required in case of posts of, different functional 
groups should be finalized in case of direct recruitment in 
consultatiOn with the concerned subject matter Divisions, 

v) 	The existing assessment system based upon the CCR 
• gradings and records of p.erformance of. personnel as 

reflected in the assessment reports/proforma as well as the 
prescribed benchmark for assessment promotions of 'Good' 
for Cat.l and U and 'Very Good' for Cat.IlI respectively would 
continue as such, but for the sake of uniformity, it has been 
decided that the assessment committees should determine 
the benchmark for the relevant period only in accordance to 
the instructions of the Department of Personnel and Training 
for determination of benchmark as under selection method, 
issued from time to time. 

3.. 	Ther 
immediate ef 
existing tech 
existing techi 
option in writ 
date of iss 
irrevocabk 
existing lechr 

- 	- in CâLl atth 
in the event 

iodiuications, as set out under para 2 foregoing, would take 
rect from the date of issuance of this Notification. Any 
nical employees who may lik to be governed only as per the 
iical service rules may do so by specifically exercising an individual 
rig to the Director of the lnstute within a period of 30 days from the 
ie of this Notification Option once exercised shall be 

and final. With the introduction of these niodificaiions in the 
ical service rules1 the 33 1/3% promotion quota will be operative only '" 
DlevelofT-1. As under the existing procedure in forced thè vacancy 
of retirernentldeath/re.signation of the. tecl*'ical personnl carrying 

Q. I. 	 , 
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whatever personal grade Through assessment promotion in the technical service 
shall occur only in the initial grade of his appointment under the service. This will 
continue to be regulated accordingly. However, in the meanwhile no postigrade 
of post under the Category Ill of technical service should be filled up by Direct 
recruitment until further instructions from the CounQil. 

Kindly acknowledge receipt of this Notification and immediate necessary 
action as per rules be expedited for its implementation. 

While circulating the Notification at their respective institutes 1  the Directors 
may also en1orse a copy to IJSC staff representatives. 

1-tindi kersion of this Notification follows 

Yours faithfully, 

(N5 Randhawa) 

Copy to: 
	 Deputy Secretary(Admn.) 

Alt the DDGs ICAR at KB and KAB/National Director, NATP. 
Tte Additional Secretary, Department of Expenditure, Ministry of 
Fiiiance & Mernber(Finance), lCARNorth Block, New Delhi-i, with 
reference_to his D.O. letter No.L-2361AS(E)/2000.dated 24th January, 

T 	20b0. 	 T 	 -. 

3..S}ecial Assistant to Chairman, ARB with reference to D.O. No.50- 
4/9-R.11 dated the 24th January 2000. 
PS to Hon'ble AM/PS to Hoh'ble MOS(DAH&D). 

- All the ADGs/Director (P)/Director (Finance)/Director (DARE)/Director 
(V'orks)/Director(Hindi), (CAR at KB and KAB. 
SdPPS to Secy.(DARE) & DG, CAR/Staff Officer to DG (CAR/PS to 
Scretary, ICARIPS to FA, DARE/ICAR. 
All Deputy Secretaries including Secretary ASRBI All Deputy 
Diectors/All Under Secretaries. 
All the F&AOs of (CAR Institutes. 
Sdcretary (Staff side), CJSC 
Gdiard File!Spare Copies. 

kthI) 
Under Secretary(Technical) 
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BY SPEED POST 

TT4T 1  
(iTY1zr 	rrtipr R) 

AGRICULTURAL SCIENTISTS RECRUITMENT 'BOARD (tCfR) 
I 	 KRISHI AUSANDHAN BHAVAN, 

PUSA, NEW DELHI-tiO 012 

	

- 	 F.N0,T_25/cH/Asp/0o 	
Dt:- 2nd May, 2000 

TO 

The Dir2ctor, 
IR 	Ccpl 	for N,E.H. Region, Unrol R 	Erpar, 
Megi7 	33 

Namjncn cf .1 
cn the ASOSt Cjttea. 

S1r 

I 	 tc 	rafr 	to 	your 	letter No.Rc(RJ/22/co datsd 7th Sapt 	r. 1999 on the subjct mentioned above, and to intit0 th3 nom 	of following 	erts to act as thairn on the Assessrnnt Cmjtt 	ri order of preferc  perijd. of two years. 	 The panel will be valid for a 

	

• 	 Pie id/Fa / St Ocpan - Cat.I L at.fl 
Oiairnn 

Dr.P.K. Gogal 
Dr.L. Pas 

rkshoo saff includin drivers CaLl. 

QlainnaT 1  

Dr.P.I(. Das 
Dr.L.S. 	v 

Yirs faithfully, 

)mf - 
( K.K. I3AJPAI ) 
Secretary 



INDIAN COUNCIL OF AGRJCUTjjrjpj RESEARCh 
ICAR RESEARCH COMPLEX FOR N. E . .H. REGION 

UMROI ROAD ,UMIAM 

NO. RC(R)22 /99 
Dt The 18"  Sept.2000, 

	

As per rule 6.6 of 
the foll 	

Tec Commiu with 	 hnjca Sence Rules, a Five Yeaziy Asses8met 
owing members are hereby COwtituted to consider the cases of promotjopj grant of advance increme to the TechnjcJ 

T Fan 	 Sta (Categoiy I & ii Field ij echfljcj3xl/ b Techulcj (3roup)of 	Institute 	
ff 

 

	

I. Dr. P.KGooj 	
- Chah&p nominee) Profeasor(Ag1oy) 

Assam AgrlL University 
JOrhat. 
D. D.K. Hore, 	

- 	Member 
Sr. Scientist & Incharge, 
NPGP. Regional 5th. 
Umian-i. 
Dr. Kailash Kumar

-Member Sr. Scictjgt (Soil), 
ICAR Res. Complex ,Umiarn. 
Sh G. Sinha, 	

- 	Member Secreiazy Astt. Admn. Ofilcet(Ad) 

The date of DPC has Well fited o  Committee Room of the Institute  Hqs. Urniam. 	 00  in the 

Sd!- 
Directo 

Memo. NQ.Rö(p)22 /99 

Copy to :- 	All the members concerned. 
	 Dt. The 18 Sept.2000. 

Asati dmn. Of&er(Athnn) 
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- 	

Apljcabje to council eoployees is position as an 1,1.77 for the purpose of prototion cnly 
- 	 na.inst 33 	Vacancies reserved for departencittal procotlouis. The benefit of thunse a.1 
- 	

.qualificatfon ixmarked as (double star) will a.iso, be extended To the eploy-ecs for reso'- . Of 

category bar in between Cat.-I & III for the ecsiployeenth 	AR nervice as on 1.1.77 vlle 

COuzicjls letter No.1-Ls(3)96-Estt.IV dated 8.8.1996 and lio.14(8)/96-Estt.IV dated 6.ta.94 
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IThe Pwcedings of the Rèiew conin3itt'ee on Removal of 'cMegoiy bar in 
respect,oflechnjcal personals of the Institute held on 6" and,7th March,2000 is Placed 
below for favour of information and nccessaiy orders pl.- 

As per the.recornnienciatjon of the Conunitteé the action to be taken at our 
end are :- 	 • 	 - • 	:::. 

• 	1. Names of technical staff, listed at S1.76/c is to be placed in Cat.II (T-ll-3) 
1.1.95 or thereafter. 	• 	.., 	• 

• .2. ?.elevance of qualification in resp:ect of the following persons needed to be • 	. 	'erified from the subject matter specialists of respective division :- • i.   

	

• • • • Sh. Kausalendra Prasad,KP.Q. k" 	. 	 . .• 	 • • 

Sli. K.R Gliosli, Computers. 	/ . 	.; I) • •. • 	 . • 	 • 	
.• 	

• 	
• I 

iii... •. Sh.Surendia Molian, Fieldrnan 	•• . 	• 	• 
iv. 	Sli. B.C.Gohajn,, FIeldmari 	.. • 	 • 	 0 

V. 	Sh. J.1Z.l3ora , Asstt. Met. • 	 • 
vi 	Sit G KR Naga ,Fieldrnan 

Submitted for oideis regarding next coui.se of actiQn p1 	
r 
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comillillee c istilute.(l vide No.RC9G)i786 oldated 422000 eonsvstin 01 
(i) Di. S.:\iae1tan (ii) Dr. K.R,Dhinian. (iii) Dr. Kailash Kuniac (iv) Shii (i.Sinha. 
inembei held it SelieS of disetissjoiison the 5 "  llklvary 20()0 and 6k & 7"  N•Iarch200O 
to sCfl1tniiZC and review the cases related to chine of calegorv bar of technical slaif 

[lie nhservai ionc ni ilie cnhlmlijjee are ac iollnw 

i.)A ,  hc proccss Ioi- rmovaI o( eateun' bar from Cal.-! to CaLII was iniliatcd by lI,c 
9isti(iie as per Councils ()rdei F.No. 4(3) 94-Eii.rV of dat.d 1 Feb.1995 anti 
No. 1 4(3 ) 94-1,su-l\ of daled 	Augusl 1 99. Acconliiiilv. (he eilii,ica I siaft in 
atcorv T- 1 -3. numberitlL,, U were placed in Cal .11 (1-11-3) v.e.i1 1 .1.95 Vi(Ic 
11Ce (.)i (ICr No. RC(J) R) 1 89 of dated 23 (.)ctobr 1997 and another .s1 of 14 

- 	ourteen) st;il I ineinheis were On placed in Cat. U (1-11-3) w.e,f 1 1 .95 id: 
(.I1ice ord 	No. RC(13R) ].89 of dakd 23 Decibi' 1997 irres ()eCli\ of t1iir 

ns. 
..$tisciucntIv the above oi ders (hr elian- ni i'ii.'t*i.t. ',,I •1 , ........ 	 ..- - - ------------------ • 	' 	 J1 	(tHU 	 III CUOFV 

1-11-3) we. 1. 1.1.95. mre wiIIidra.vn vik (1).lie Oider W. k('(R) 21199 
kficd 2'' I )eecnihcr 1 999 on aCCOUII of iricgulariries aUainsi J - landbook of 
lechitiIeI Services 0f1C,kR iulcs62. 7.4 and 7,5. 

49vo d:paiimentai promolion cotfllnhttccs (1)PC) were constituted to look into, the 
nialler reino log calcorv bar and for raiiI ot' advance illeremenls to the ecluiiczil 
slaff in the grade Y 1-3 in ('al. I on 0R 

J)eceinber. 1999. The committee met on I t)' 
DLC11ibCf 1999 and 1ecolnnlen(kd as : - 

One hundred and (veIve 11 12) Iechi,ica I sla if T-1 -3 CaLl were iiaii(ed Iwo 
athncc incrcrncnls 'ide Office Ordet' No. RC(R)20 )9 of dated 11" 
I )eee,nhei 1999. 

(l 	\nohicr prollp of technical stall 	promote(I to 1-11-3 oF Catil vidc UI fic 
order No. RC( R)201 99-41 ol dated 11 1keelnj)er' 1999  

(c) ,8 (eight) technical taft were promoted to Cat..1 i.e 1-11-3) vide Orlice order 
o. RC(020, 99 42 di. 11 I)eeeiuhci 1999. 

( 	('atcon' har.ot 2 (-I o) pCrsos was hatiied .1mm Cal. I to Cat.11 \ide ()liice 
()t der flC(.R)2() 99.43 cit. 11 " Deceinbci" 1999. 

It has l)eeri indicated in case ot (b) and (c) above (ha I the technical swif have been 
pijoinoled against 333 0 c dcpailiiieimai quota of L'xistinj vacealicics. 
The o1!ic orders in pira-iii (Ii) & (e) have been \vjthdi'awnvide oflice oidcr No. 
1C(R)20 - 99 dated 23 i'd leb. 2000 as per mstrnct ions contained in the letter No. 
743). L(Cooid) 99 dated Nev Dihi I h 5th 

ugusl. 1999 horn (lie linistr of. 
Fir ance. I )paI1!1ient of ENpenditlire. (iovt. of india. 
\\1ith  rcli'ence to the abo\-e orders, the review Conhjuittee obseted cci lain lapses 
and in'egidarjtks indicated as: 

: 

- 	 . 	 . 



,/ 	.. 	 • 	••• 

( a) be iC1Ufl\I viNalegry ,  hii IIoiu (aL 1 In, (t. I I as indicaid in para (i) 
above 	nut been (Iune aS pel iulcs 1tid in •CouiieiI'; N1c11101niduin 

43 )94. Esli. LV dated I .2.i 99 and IN 1 43.94-EsU. IV ol dated 18 1096, 
(b) The promotion of 20 (twenty) technical staff recontincnded against 33.3° 

qtiota of exist jng vacancies • through Departinen (a] plOIT1OI 1011 was not Ui 

ccoi'dance with the act ual \ac:incv position of the institute at the lime of 
hoktiln1 I)l'C., ••\s per the recoids made available in iccruitinalt cell. only 13 

• 

	

	(thiitcen) vacancies (5 Tech. Assus.. 3 liestock managers. 4 Sr. Computers 
and 1 Artist) cxisted as on the (lay 01 DPC. As per the t'eruilnieii1 norms. only 

i.e. 4 t0515 01 the total 13 vacancies should be filled through 

bcparinmital piotnotion (,?uo [a. The eclwical staff to be considd for 
)rornotioii aains( specialised post of livestock inatiaie•i. Sr,Compuier and 
t-rtist should l)hssess requiied S1)CCilised (lualihc.atiOil. 

(e) 1 lie 	ieh,iical 	peisniis 	cnisiderel 	f6r 	plinotiotis 	maiiist 	:3.3 1 ' 	t 
:) l)1111  lal vacant pOst vide (.)! lice Order RC(R)2t1 99 41 or dated 11 . I 2.99 

• 	Vele not • holdhig positions in 1-1 3 of Cati •piioi' • to the date ol' their... 
promotions to 011-3 of Cat.lI which i,c pre-requkite Jhrthis type of promotion 
Rule 7.2 of Tech.Services). 	- 

(d) tulle promotions have been given sv.e.fl (li1feren( dates from 1.7.88 to 1.1.95 
%Vllich is eofflrarv to the gmicral rule 8. 12 of IatiuuaL of Adnin, & 
!flstiiict ions K AR 1 979". Ile pioniotioti ut the o1uicer in the i'ii should be 
rciulariscd Froill the (late of,  valid itv of jiaJ or • fioni the date of' thir actual 
pronR)l 1011 wltiliever is later. ACCOI(liiiLdV. (he iletive (late 01 p101ilutiol) 0! 

lie stall' nient ioncd al)ove would have been either the (late of holding DPC i.e. 
I 0. 111999 or the date of issue of such orders i.e. 11..12.1999.  

(vi) 	The career advancement for the technical staff of cat. I by i'emovjng the cateQorv 
bar is iiol a iiulatioii of (3.0,1 Order concerning ban on lilting UI)  of vacant 
posts.! he committee. Iliem'ekie. teconminends : 	• 

(a) 	llie technical staff having requisite qualiflcations lim' Cat.1 I slrould ho placed in 
1 (l11-3)\vef 1.1.95 ot. 111 cieal1e, I iclso[jec1itijeal sIaj( are iitli,setI, 

(h) hlmemele aimec oI(ualiJjcaliulm hi respect of (1). N Ii'. KaiishIimdra I'iasad. l(). 
(2) Mt. Kaitmai Rn (illosli. Compuiei. (3) N.!r. Suremidem' \ luiman. lieldmnan. '(4). N Ii. 
ftC.(Johaimi. Ficldnian. (5) N iv. .ladii Rain J3ot'a. Asstl. Niet and (6) Nlr:G.K.R. 
\ mgi 1 mUdinin W\ILqUli 1_cl tilte 111011 iiitt1i 
specialists of respective division so as to allow them to change ctegorv barT 

ro 
17 

(•\ .i1iclitti) 	( !\. 1.1 )hunan t 	( 1.ailas1t I\t111i1I') 	( (j.,)inlia  ) 
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I 	LIST OF TECHNICAL PERSONNEL IN THE GRADE OF T-1-3 (CAT-I) FOR REMOVAL OF CTEG0RY BAR 

------ ----------- ---- ----------------------- -------------- 
--------------- ----------- o.'JName Of the inc.eaant Designation Name of 	Edu..üitic. :Date of 	Date of, : Date of placeme 

	

I 	 centre 	 initia' 	apint- in the grade T- 

	

I 	 I 	 appoint. : ment in 	of Cat.II 

:' - ' -3 	. 

	

- ---------- 

	 - - 

	

0 11) 	S.K.Phukan 	 Lab.Asatt 	Hgs.uiam B.Sc 	 1. 10.82 	1.7.88 	1.1.95 

	

•2) 	S.K.SOn 	 Fleidman 	Hq,.UntLaIn fl.8c 	 3.4.00 	1.7.00 	111.95 

	

' 1 3) 	Tunu 130ruah 	 Lab.Asstt 	Hqe.Unitim 13.Sc 	/ 	24.12.02 	1.1.80 	1.1695 

	

/ 4) 	R.Ch.Baishya 	 - 	•Lb.Agtt 	IIQS.Umiam U.Sc 	 1.2.83/ 1 	1.1.89 	i.j 1.1.95 

	

f 5) 	
Subhir Chakrliborry 	Lah.Att 	Hq..Umiam D.Sc 	 18.38' 3 	111.89 	1.1.95 
D.Bhatacharya 	 Lab.Aettt 	I'Iqe,Uniiam 8.Sc 	 3.3.84 	161.90 	1,1.95 
Chandralekha DevI 	 Lb.Asstt 	Manipr 	B.Sc 	 24.12,82 	1.7.91 	1.1.95 	1 

A Chakraborty 	 Lab Asstt 	Tripura B Sc 	 25 10 ds 	1.7 91 	1 1 95 
K ,Mehrotra Lb.Asstt 	Tripura M.Sc(Life.Sc) 	4.11.85 	1.7.91 	1.1.95 
A.Phukan Dutta 	 Lab.Asstt 	Hqs.Umiam MA.8.Llb 	 8. 12.82 	1.1.94 	1.1.95 

it S Borgohain 	 Lab Asstt 	c-Lqs,umiam B-lAb Sci 	31 12 82 	1 1 94 	1 1 95 
C) 	4 l:iIi 

	

,12) ' Y Rajen Singh 	 F.e,Ldinan 	Manipur 	B. Sc 7 4 83 	1 1 95 	1 1 95 
IQ(suklabajdya 	 Fieldinan 	Nqs Um1an HSL 4 	20 10 76 	1 I 8b 	1 1 95 
Debàbrata Roy 	 Fleidman 	Hcjs,Umiam BA 	 20.10.76 	1.7.89 	1.1.95 
Baim Choudhury 	 Fleidman 	Has,Umiam HSLC 	_' 	20.10.76 	1.1.88 	, 1.1.95 
W.Xhrsati 	0 	 Fieldman 	Hqs,Umlam HSLC 	 21.1076 	1.7.89 	1.1.95 
A.Phukan 	 Fie1man" 	Hqs,Umiayn HSLC 	 30.10.76 --1.1.88 	'111.-95 - 
H.Ahned 	 I : 	 Fieldman - 	Hqs.Umiam HSLC; 	 2.11,76 	1.7.88 	1.1.95 
M.N.Bora 	 Fielan 	Hqs,Uminm HSLC 

\ 	: 	23.11.76 	1.1.90 	1.1.95 
p.c.Baruah 	 Fieldman 	Hqs,Umiam 	

0 	
.-24.'11.7b. • 1.1.91 	1.1.95 

H.Majh3w 	 - Mechanic 	Hqs ; Umiarn NTC7 	 6.12.82 	1.7.88 	1.1.95 
S.Dutta 	 Electrician Hqs,Umiain NTC 	 1.10.82 	1.7.88 	1.1.95 
N.Debtath 	

0 	 Electrician. Tripura 	NTC 	 .- 	 4.11,85 	1.7.91 	1.1,95 
P.Barman Roy 	 Mechanic 	Tripura 	NTC 	 23.12,85 	1.7.91 	1.1.95 
T.K.Cintury 	 Mechanic 	Sikkim 	NTC uI 	7.11.84 	1.7.90 	1.1.95 

	

.26) 	k.V.Ngjhij 	 Mechanic 
0 
 Nagaland ITj) 	 20.3.85 	1.1.91 	1.1.95 

02  4(S.V.NjC?an 
a rmarij 	 Member 	 Member 	 Member 

0 	
0 	

•' 	 0 0'  

•0 

• 0 

•1 

II 

.1 
0 	 0 
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ANNEXU1" - Q) 

N 

Sub- Reouest forçrant of 3 advance increments at .a time from 
• 	 due date reg. 	• 

Sir, 
 

with reference to the above subject, I be to bringr the following 

Lacts Co 'avour of your kind information nd necessary consideration i 

Thatas per orderNo,RC(R)20/99 dt.11th 12.199,  I was granted only 

2 advance increments instead o' 3 as granted to my colleagues and 

other tech0 

. It 	yelso be mentinc1 thtt 3 13r.ince incrctients were rranted 

to tIl tff who arc T-5 and T-II-3 •-rade as per the recent circular 

Po.R'()22/99/5 dt.26th Sept. 2000 :mcl o.C(R)22/9/3 dt.26th Sept. 

2000 respectively. . . 

lii) It nv also be mentioned that I am a nember of Scheduled Tribe 

catekory in which I an provided with special stus of relatin in 

relation with selection and rxomotion which is a spirit of the Cc'vt0 

of J/j:  for unIifbt(:itcf the SC/ST category. 

• 	 iv) 	It may also be further mentioned that my collegues who joined at the 

y/ same time ar,d in the same izrade with me and even those who are junior 

wer 6 now given promotion to T-4 as well as with 3 advance increments, 

whoreas in my case no promotion was granted and only •twp Increments j'& 

• 	 . 	r rted thereby denying me all the benef'its inspite of the fact that 

I baLp experience more twin twelty years and the qualification aq.  
- 	 we1 as goed serce records a ACRe0 

//'O1) 	j 	. 	 .. . This, I foel is the unkiriclest act of j'.etice and rurtialir being 
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